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COUNCIL OF STATE.
Monday, 4th March, 1929.

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

MEMBER SWORN.

TaE HoNoUuRABLE MR. LANCELOT GRAHAM, C.LLE. (Legislative Sec-
retary).

MESSAGE FROM HER MAJESTY THE QUEEN-EMPRESS.

TaE HoNOURABLE THE PRESIDENT : I have a Message for the Councik
from Her Majesty the Queen-Empress. The Message which I have received
through His Excellency the Viceroy is as follows :

“ I desire to express on behalf of the King-Emperor sincere thanks for the loyal
message received from the Council of State whose sympathetic assurance of its great
anziety during His Mojesty’s protracted illness is keenly appreciated. 1 wish also to
ezﬂeu my profound gratitude to the Council for its moving reference to the progress
which the King has happily made towards convalescence and for its prayers fcr His:
Majesty’s early and complete recovery. :

(Sd.) MARY, Regina et Imperatrix.”

I am sure the Council is deeply grateful for Her Majesty’s gracious Mes-
sage. b
(The Message was received by the Members of the Council standing.)

QUESTIONS AND ANSWERS.

INDIAN DELEGATES TO THE INTERNATIONAL CIVIL AERONAUTICS CONFERENCE:
IN WASHINGTON.

30. Tae HoNoURABLE Me. G. A. NATESAN (onbéhalf of the
Honourable Sir Phiroze Sethna) : Will Government please state :
(@) if their attention has been drawn to an International Civil Aero-
nautics Conference recently held in Washington ?
(b) if they received an invitation to send delegates to that Conference,
and the names of such delegates, if any, as wére sent ?
(c) if no delegates were sent, the reasons for the same ?

(d) if there is any definite policy in the matter of sending delegates to-
International Conferences, or is every case judged on t's own
merits ?

( 165 ) '4
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(e) if there is any policy, what is that policy *
(f) if it is a fact that Great Britain and the principal Colonies of the

British Empire were represented both by official and non-official
delegates at the Conference ?

Tee HONOURABLE MR. A. C. MOWATTERS : (a) The reply is in the
affirmative.

(b) and (¢). Aninvitation was received but no delegates were sent from
India. The only suitable Officer who could have been deputed was the Direc-
tor of Civil Aviation in India, whose services could not be spared during the
period in which the Conference was held.

(d) and (e). No general policy has been laid down, but each case is judged
on its own merits. The Honourable Member’s attention is invited to the
Honourable Mr. H. G. Haig’s remarks on the Resolution regarding Indian
representation on the League of Nations and other International or Imperial

Conferences moved by the Honourable Member himself tn the Council of
State on the 13th March 1928.

(f) The Government of India have no information on this point.

DESIGNATION OF THE REPRESENTATIVE OF THE GOVERNMENT OF INDIA IN THE
UNION OF SOUTH AFRIOA.

31. Tur HoNourABLE MR. G. A, NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : (a2) Will Government please state what exactly is
the designation of their representative to the Government ‘of the Union of
South Africa ¥ Isit Agent or Agent-General or anything else ?

(b) Will they state if such a representative also looks after the interests of
Indians in Rhodesia ¢ If not, will Government consider the advisability of
instructing him to do so ?

THE HoNopraBLE KHAN BamADUR StTe MUHAMMAD HABIBULLAH :

Xfa)r The designation is “ The Agent of the Government of Indiain South
ica .

(b) No: the Indian community in Rhodesia have not approached the

Governmont of India direct so far. If they do, the suggestion will be considered.

ISSUE OF FREE RAILWAY PASSESS BY SOME OF THE GOVERNMENT-MANAGED
Ramways To Miss KATHERINE MAYoO.

32. Tar HoNoUurABLE ME. G. A. NATESAN (on behalf of the Honour-
able Sir Phivoze Sethna) : Will Government please state :

(a) if it is a fact that free railway passes were issued by some of the
Government-managed Railways to Miss Katherine Mayo when
she visited India ?

(b) if the reply be in the affirmative, the names of the Railways that issued
such. free passes, and whether such free passes were given with
the knowledge and permission of the Railway Board %

'\¢) if other than Government-managed Railways also issued such free
. passes, and, if so, which ?

Tae HoNourasLE S GEOFFREY CORBETT : No passes were issued
by aay of the State or Company-managed Railways.
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USsE oF VEGETABLE GHEE IN HosPITALS.

33. TEE HoNouUmRABLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : Will Government please state if they are in com-
munication with Provincial Governments regarding the use of vegetable ghee
in hospitals, and what replies, if any, have been received from the different
provinces ?

TaE HoNoURABLE KHAN BAHADUR S1R MUHAMMAD HABIBULLAH :
The reply is in the negative.

APPOINTMENT OF PLEADERS AS CHIEF JUSTICES OF HicH COURTS.

34, TeE HoNoUrABLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : Will Government state if any fresh action had
been taken in the matter of enabling High Court Pleaders to be appointed
Chief Justices of High Courts ¢ Ifnot, why not ?

THE HoNnoURABLE Mg. H. G. HAIG : A Bill to amend section 101 of the
‘Government of India Act, which has as one of its objects that which the
Honourable Member has in view, was introduced in the House of Lords on the
21st May, 1928 and passed by that House on the 27th June, 1928. It would
not, however, be proceeded with in the House of Commons during that
Session as time could not be found. ’

The Bill has been re-introduced in that House.

TEE HoNOURABLE MR. V. RAMADAS PANTULU : May I know if the
‘Government of India have taken any action upon the protests launched against
the Bill from Lahore and other places ?

TaE HoNOURABLE Mk. H. G. HAIG : I thought the Honourable Member
was in favour of the provisions which are referred to in this question.

Tae HoNoURABLE MR. V. RAMADAS PANTULU: Yes: I meant of
course action to counteract the protests made in Luhore and other places
_against the Bill. e

TrE HoNouraBLE Mr. H. G. HAIG: I am not sure, Sir, whether any
special representations have been made to the Home Government, but the Bill
i8 being pursued.

AMOUNT OF INDIA’S CONTRIBUTION TO THE EXPENSES OF THE LEAGUE OF
NATIONS DURING THE LAST THREE YEARS.

35, TrE HoNourABLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : (z) Will Government state what is the amount of
India’s financial contribution to the exflenses of the, League of Nutions during
the last three years ?

(b) Isit a fact that it is higher than that of any other State not having
a permanent seat on the Council of the League ?

THE HoNOURABLE ME. L. GRAHAM : (a) The net contribution of India
for the last three years is as follows :
1926--1,370,454 gold francs. ‘
1927—1,260,713 gold francs.
'1928-—1,297,730 gold francs.
. {(b) The answer is in the affirmative. r
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SPEECH OF LORD LYTTON AT THE LAST SESSION OF THE LEAGUE OF NATIONS.

36. Tur HoNouraBLE Mr. G. A. NATESAN (on behalf of the
Honourable Sir Phiroze Sethna) : (z) Have Government read the speech made

by Lord Lytton on behalf of the Indian Delegation to the League of Nations
at Geneva at the last session of the League ?

(b) Is it a fact that he expressed the grave anxiety of the Indian Delega-
tion at the increasing budget of the League ?

" (c) Did he further express the view that the Indian Government might
feel obliged to consider whether membership of the League was worth the price
Indis had to pay for it ? :

(d) Do the views expressed by Lord Lytton represent the views of the
Government of India, and, if so, will they be pleased to state what policy they
intend to adopt in future with regard to the League ?

Tee HoNOURABLE Me. L. GRAHAM: (a) Government are not in
possession of the text of the speech, but a full summary thereof is contained
in paragraphs 95 to 100 of the Interim Report of the Indian Delegation.

(b) Yes.

(c) The summary represents him as having said that every increase of the
financial burden without a corresponding extension of the sphere of the work
increased the difficulty of maintaining that membership of the League was worth
the price. The Government of India have no reason to believe that he ex-
pressed the view attributed to him by the Honourable Member.

(d) The answer to the first part is in the affirmative. If by the second
part the Honourable Member intends to inquire whether Government have

any intention of terminating India’s membership of the League, the answer is
in the negative.

NUMBER OF INDIANS EMPLOYED IN THE SECBETARIAT OF THE
LEAGUE OF NATIONS.

37. THE HOoNOURABLE MR. G. A, NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : (¢) Will Government be pleased to state how many
Indians are employed in the various departments or services of the League

of Nations, their names, their designations, their duties, and the salary
paid to each ¥

(b) What steps have Government taken in order that the number of
Indians employed in such departments or services may be increased *

THE HONOURABLE MR. L. GRAHAM : (@) Twoin the League Secretariat
and three ueder the International Labour Office. A statement containing
information regarding numes, desigpations, duties and salaries is laid on the
table. In addition, I may refer the Honourable Member to paragraph 4 of
the Interim Report of the 1928 Delegation from which it appears that a new

post is being created for an Indian in the Information Section of the League
Secretariat.

(b) Appointments in the League Secretariat being normally for terms of
seven, 21 or 28 years and appointments under the International Labour Office
being normally for terms of 21 or 28 years, the Honourable Méember will under-
stand that the possibility for effective action in this matter is extremely limited.
Government are at pains to take such action as is possible by causing India’s
deleggtes to the Assembly to ventilate the matter as often and as strenuously
as is consistent with technical considerations;
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Statement showsng the number of Indians employed in the League of Nations, their names,
their designationas, thesr duties, and the salary paid to each.
Name. Deﬁ@ﬁon. Duties. Salary.

‘Mr. J. Dalal

Mr, S. M. Dhume .

Mr. K. Kuriyan

Mr. R. K. Das

Dr. P. Pillai .

.

LEAGUR SECRETARIAT.

Member of Section ,

Member of Sectiqn .

INTERNATIONAL L

Member of Section .

»

Member of Section .

Is at present the re-
presentative of the
International La-
bour Office and
Director of ite
Indian Branch
with rank superior
to that of Chief
of Section at
Geneva. Under-
stood to hold lien
on post of Member
of Section.

Legal Section. .

Economic and Fi-
nancial Section.

ABOUR OFFICE,

Bection A of the Dip-
lomatic Division
dealing with Rati-
fications and Ap-
plication, ete., of
Conventions.

Section C of the Dip-
lomatic Division
dealing with La-
bour in Colonies,
Protectorates, etc.

|
|
J

Pay of post 13,700—
800—19,000 Swiss
francs. Present
pay understood to
be 13,700 Swiss
francs.

Pay of post 13,700—
800—19,000 Swiss
francs. Present
pay unknown,

Pay of post 13,700—
800—19,000 Swiss
francs. Present
pay unknown.

Pay of post 19,000—
800—28,000 Swiss
francs. Present
pay understood to
be 20,600 Swiss
francs. -

Ry of post tempo-

rarily fixed at
24,000 Swiss francs.

L
Note.—In addition Dr. Pillai is authorised to engage fdur office Assistants in India
for the purpose of his work.

RECOMMENDATIONS OF THE ROYAL COMMISSION ON AGRICULTURE.

38. TuE HoNOURABLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze.8ethna) : Will Government be pleased to state what saction
they have so far taken on the recommendations of the Agricultural Commis-
sion (e) by themselves, and (b) by the various Provincial Governments ?

Tar HoNoURABLE KHAN BAnADUR STR MUHAMMAD HABIBUIZAH :
Of the recommendations made by the Agricultural Commission which affect
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the Government of India, the most important relates to the establishment of
a Council of Agricultural Research. The conclusions which the Government
of India have reached as regards these were announced by His Excellency
the Viceroy in his address to the Assembly on the 28th January. The other
recommendations which concern the Government of India exclusively, or
jointly with one or more Local Governments, are still under consideration.

The Government of India have no information apart from what has'

appeared in newspapers as to the action so far taken by the Local Governments-
on the recommendations which concern them.

PriNOIPLES OF LAND REVENUE ASSESSMENT.

39. Tar HoNourABLE MR. G. A, NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : Will Government be pleased to lay on the table
a statement showing the progress made up to date by each Provincial
. Government in the matter of giving effect to the recommendation of the
Joint Parliamentary Committee that the principles of land revenue assess-
ment should be embodied in a Statute ? ’

THE HoNoURABLE KHAN BABADUR S;TR MUHAMMAD HABIBULLAH :
A statement giving the information asked for is laid on the table.

Statement showsng the progress made by Provincial Governments in the matier of embodying
. the principles of land 7 a t in a Statut

Bills have been passed by the Legislative Councils of the Pun.]ab, the United Pro-
vinces and the Central Provinces. Legislation has not been considered necessary in

al and Bihar and Orissa, as large territories in these provinces are under permanent
settlement. In Madras and Assam attempts to secure legislation regarding assessment of
land revenue have not proved successful. In Bombay a Bill has been prepared and is
expected to be introduced in the local Legislative Council. As regards Burma, the Local
Government were awaiting the report of the Taxation Enquiry Committee before taking
any action in the matter. Their attention to the question of legislation has again been
drawn.

¢ -
RULES REGULATING THE FORMATION OF NEW PROVINCIAL SERVICES.

40, TeE HoNoURABLE ME. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : Will Government be pleased to lay on the table
the new rules<ramed for the purpose of enabling Provincial Governments

to Sform new provincial services without frequent references to the Secretary
of State ? ‘

THE HoNOoURABLE MRr. H. G. HAIG : The rules in question, known as
the All-India Services (Transferred Departments) Replacement Rules, were

published in fhie Gazette gf the 2nd February, which the Honourable Member
will find in the Library of the House. *

BRANCH RATLWAY FROM MANMAD TO DHULIA vid MALEGAON.

41. TeHE HoNOURABLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : Will Government be pleased to state what progress

has been made in giving effect to the scheme of a branch Railway from
Manmad to Dhulia vid Malegaon, District Nasik ?

THE HoNouraBLE S1R GEOFFREY CORBETT: On investigation the
projeet was found to be unremunerative, but the Bombay Government have
been asked whether they wish to guarantee the line.

-
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NUMBER oF EUROPEANS, ETCO., EMPLOYED IN THE CLERICAL AND HIGHER ESTAB-
LISHMENT OF THE GOVERNMENT SEOURITY PRINTING PRrESS, NASIR.

42, TeHE HoNOURABLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : Will Government be pleased to give a tabular
statement showing how many Europeans, Anglo-Indians, Indian Christians-
Parsis, Hindus, Muhammadans and Indians of other communities are,
employed in the clerical and higher establishment of the Government
Security Printing, Nasik Road, receiving salaries (1) of Rs. 100 to
Rs. 250 ; (2) of Rs. 251 to Rs. 500 and (3) of Rs. 500 and over ?

TeE HoNOURABLE MR. E. BURDON : 1lay on the table a tabular state-
ment giving the information for which the Honourable Member has asked.

Statement showing the number of persons of various ccmmunities employed in Security
Printing, India, Nasik Road (including Central Stamp Sicre and Currency Note
Press) as on 1st February 1929.

|
JIndians |
K of |
_ Euro- | Anglo- | Indian Muham-| other otal.
peans.| Indians.| Chris- | Parsis. | Hindus. | madans.| com-
tians. munities. {
|
(1) Rs. 100 to 1 4 6 3 35 1 .o 60
250.
(2) Rs. 251 to 7 3 . 1 . 11
500.
(3) Rs. 500 and 11 2 .. 1 .. .e 14
over.
o

APPOINTMENT OF A RovaL CommissioN oN EDUOATION.

43, TeE HoNOURABLE MR. G. A. NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : Have Government considered the advisability of
urging on His Majesty’s Government the necessity of appointing a Royal
Commission on Education with a view, in particular, to investigating what
measures, financial and other, should be adopted in each province to
introduce compulsory mass education withtn a specified period ¥ *®

N TeE HONOURABLE KHAN BAHADUR S1R MUHAMMAD HABIBULLAH :
0.

THE HoNOURABLE MR. G. A. NATESAN : In view of the great import-
ance which the public attach to the question of compulsory mass education,
will the Government of India think of taking steps in this matter ? .

TaE HoNOURABLE KHAN BAEADUR SR MUHAMMAD HABIBULLAH :
The whole question regarding education is being investigated by the Statutory
Commission. Until their recommendations are known, it will not be pog#tble

for the Government of India to take any definite action.
.0
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DEDUCTIONS FROM THE WAGES OF LABOUBERS EMPLOYED ON
TEA ESTATES 1IN ASSAM.

44, Tae HoNouraBLE MR. G. A, NATESAN (on behalf of the Honour-
able Sir Phiroze Sethna) : Will Government be pleased to state :

(a) the date from which estates in Ceylon began paying minimum rates
of wages as laid down in the Minimum Wage Ordinance ?

(b) whether this Ordinance makes any provision to ensure that the
actual amount of wages over and above the minimum rates, if
earned, is paid to the labourer ? ’

(c) whether it is a fact that on tea estates, certain deductions are
made by the Estate authorities from the amount of tea leaf
plucked by a labourer working at piece rates and that he or she
is only paid for the balance ?

(d) if the reply to (c) is in the affirmative, what these deductions are
for, and whether they are fixed or variable at the pleasure of
the employer ?

(¢) whether all such deductions are always made with the knowledge
and consent of the labourer ?

TrE HoNOURABLE KHAN BARADUR S1R MUHAMMAD HABIBULLAH :
{e) 18t January 1929.

(b) and (¢). Yes.

(d) As far as the Government of India are aware, the deductions referred
to are made on account of the weight of the basket in which tea leaves are
weighed and other considerations of a technical nature. These deductions as
& rule follow custom and not the will of the employer.

(¢) The Government of India understand that generally speaking the
position is as stated by the Honourable Member.

EFricieNcyt BARS IN THE TiME-SCALE oF PaAy FOR FIRST AND SECOND Divi-
S1IoN CLERKS IN THE OFFICE OF THE DIRECTOR GENERAL OF PoOSTS
AND TELEGRAPHS.

45. TaE HoNoUrABLE MR. G. 8. KHAPARDE : (a) Will the Government
be pleaseq to state the efficiency bar stages in the time-scale of pay for the
first division and second division clérks in the office of the Director-General of
Posts and Telegraphs ?

(b) What are the efficiency bar stages in the other attached offices of
the Government of India ?

Tee HoNouraBLE MR. A. C. McC(WATTERS : (a) In the office of the
Director General of Posts and Telegraphs, for the first division clerks the effi-
oiency bars are at the Rs. 130 and Rs. 180 stages, respectively, and for the
second division clerks at the Rs. 80 and Rs. 115 stages, respectively.

- (b) In certain other offices under the Government of India, for Assistants
thé ufficiency bars are at the Rs. 200 and Rs. 300 stages, and for clerks at the
Rs. 115 and Rs. 155 stages, respectively. ¢

¢
8
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ANNUAL INCREMENTS OF FIRST DivisioN CLERKS IN THE OFFICE OF THE
DIRECTOR-GENERAL OF P0STS AND TELEGRAPHS.

46. Tar HoNOURABLE M. G. S. KHAPARDE : (a) Is it a fact that in
‘the time-scale of pay sanctioned for the first division clerks in the office of the
Director-General of Posts and Telegraphs the initial rate of increment is
Ras. 6 only per annum as against Rs. 8 in the case of other attached offices
-of the Government of India ? ’

(b) Is it a fact that the first division clerks of the Director-General’s Office
have to draw this lower rate of annual increment for ten years, whereas a clerk
in the attached office begins to draw an increased rate of increment at Rs. 16
per annum after only five years’ service ?

(c) If so, do the Government propose to remove this anomaly by
-suitably amending the existing time-scale of pay for first division clerks of
the Director-General’s Office ?

THE HONOURABLE MR. A. C. MCWATTERS : () and (b). The facts stat-
ed by the Honourable Member are substantially correct.

{c) No, Sir ; Irefer the Honourable Member to the explanation given to the
Standing Finance Committee, recorded in paragraph 13, and in Appendix I,
section E, of the Committee’s proceedings of the 28th January 1927.

ENQUIRY INTO THE TIME-TEST IN THE PosT OFFICE.

47. Tae HoNouraBLE MR. G. S. KHAPARDE: (¢) Will the Govern-
ment be pleased to state if the enquiry into the Time-Test in the Post Office
has been finished and a report submitted ?

(%) Will the Government please lay on the table a copy of the report ?

(¢i4) Will the Government please state if the report of the Special Officer
was agreed to by the representative of the All-India (including Burma) Postal
and R. M. S. Union who was associated with him in the enquiry ?

(v) When will Government give effect to the recommendations of the
‘Time-Test Committee ?

THE HONOURABLE MR. A. C. McCWATTERS : (i) Yes.

(37) Government. cannot say whether they will lay a copy of the report on
the table till they have seen and considered it.

(¢43) Yes.

(¢v) No Time-Test Committee was appointed. Government are unable
to state precisely when effect will be given to such recommerdations of the
Special Officer as may be accepted bysGovernment. At present the report,
which was received on the 3lst of January last, is being considered by the
Director-General.

ProviDpENT FUND Fok CIVIL ENGINEERS EMPLOYED ON STATE RATLWAYS,

48. THE HONOURABLE RAI BAHADUR Lara RAM SARAN DAS: Will
‘Government kindly state whether, unlike the other superior establishments on
State Railways, Civil Engineers have up till recently not been given the option
of a Provident Fund ? If this is the case, do Government contemplate giving
the option of a Provident Fund tothose engineers who do not at present pos-
3;3 it # If not, will the Government explain why this privilege is dewied to
them ?

[}
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TrE HoNouraBLE SR GEOFFREY CORBETT: The answer to the
first part of the question is—yes :to the remaining parts—that there is no
question of denying a privilege to members of the Indian Railway Service of
Engineers. The position is simply that until recently officers of that service
have been on pensionable and not on provident fund terms. All entrants to
the service after the lst of January 1926 have, however, been recruited on a
non-pensionable basis.

SToPPAGE OF THE RECRUITMENT OF HINDUS TO THE .OFFICES UNDER THE
CHIEF AUDITOR, NORTH-WESTERN RAILWAY.

49. THE HOoXOURABLE RAI BAHADUR Lara RAM SARAN DAS: (a)
Has the attention of Government been drawn to the notice which appeared
in the papers a few months back similar to that now appearing in the
papers on behalf of the Chief Auditor, North-Western Railway, to the effect
that ‘“ An examination for the recruitment of clerks to the offices under the
Chief Auditor, North-Western Railway, will be held on the 11th and 12th
March, 1929. It will be open only to members of the following communities,
namely, Muhammadans, Sikhs, Anglo-Indians, Indian Christians and Parsis ”* ¥

(b) Has this policy of excluding Hindus from recruitment to the offices
under the Chief Auditor, North-Western Railway, been adopted by this Rail-
way Administration with the approval of Government? If not, what
action do Government intend taking in this connection ?

(c) Isit the policy of Government entirely to stop only the recruitment
of Hindus to the State Railways services till such time as their proportion in

the services falls to the proportion this community forms of the general
population %

(d) Is this policy of total stoppage of recruitment of a particular com-
munity or communities followed only on the North-Western Railway or on
any other State Railways as well ?

(¢) Have Government stopped the recruitment of non-Hindus in
all departments of those Railway Administrations where they are in excess

of the proportion of non-Hindus in the general population of the areas served
by such Railweys ?

(f) If the answer to (¢) be in the negative, will Government
kipdly state why they follow different policies in different parts of the country?

A

Tue HowouraBLE Mr. E. BURDON: The Government are making
certain enquiies to enable them to reply fully to the Honourable Member’s
question. A further answér will be sent to him as soon as possible.

INABILITY OF THE SUFFEREKS IN THE KoHAT RIoT TO PAY THE INSTALMENT
OF THE LOAN ADVANCED TO THEM BY GOVERNMENT.

50. THE HONOURABLE RAI BAHADUR Lara RAM SARAN DAS: Have
the authorities in the North-West Frontier Province or the Government of
India received a representation from the sufferers in the Kohat riot to the effect
that they are at the present moment unable to pay the instalment shortly
falling due on account of the loan advanced by Government to them ? If the
answembe in the affirmative, have Government considered the advisability of
putting off for the present the demangd for payment of the instalment ? e
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TeE HoNoUrABLE Mr. H. G. HAIG : The Honourable Mr. Watson being
absent from Delhi, I would ask your permission, Sir, to answer questions on-
his behalf.

I understand that a representation has been addressed to the Local
Administration and that the matter is under their consideration.

INSTALLATION OF A TELEPHONE SYSTEM AND A TRUNK
CONNECTION AT DALHOUSIE.

51. Tuae HoNouraBLE Ra1 BaHADUR Lara RAM SARAN DAS: Will
Government kindly state whether they contemplate installing a tele-
phone system and a trunk connection at Dalhousie? If so, when is it likely
to be installed ?

TaE HoNoURABLE MR. A. C. MCWATTERS : Yes. During 1929-30.

ToTaL AMOUNT OF FOREIGN COAL ORDERED FOR STATE RATLWAYS DURING
1927-28 AND 1928-29.

52. THE HONOURABLE RAT BAHADUR Lara RAM SARAN DAS: Will
Government kindly state what has been the total quantity of foreign
coal ordered for Indian State Railways during the years 1927-28 and 1928-29 2
What is the average contract price ?

Tar HoxouraBLE Stk GEOFFREY CORBETT: No foreign coal was
ordered for State-owned Railways during the period in question.

AMOUNT oF GOLD IN THE PAPER CURRENCY RESERVE.

53. TeEE HONOURABLE Ral BaHADUR Lara RAM SARAN DAS: Will
Government kindly state what is the existing amount of goldin the Paper
Currency Reserve ? What was it before the Great War ?

THE HoNOURABLE M. E. BURDON : The amount of g8ld in the Paper
J()‘urreul lllcy Reserve at present is £24,161,000. It was £18,340,000 on the 31st
y 1914.

AVERAGE LIFE OF DIFFERENT KINDS OF SLEEPERS ON CERTAIN «SPECIFIED
RAmLwAYsS, ETC.

64. THE HoNOURABLE RaAl BAHADUR Lara RAM SARAN DAS: (a) .
Will Government kindly state what is' the average life of each of the.
following kinds of sleepers on the North-Western, East Indian, Great Indian
Peninsula and metre-gauge section and Nagda-Muthra section of tgg Bombay,
Baroda and Central India Railway, and the Eastern Bengal Railway :

(¢) Deodar,

(12) Treated Chir and Fir,
(213) Sal,

(w) Teak,

(v) Jharrawood,

(vi) Reinforced Concrete,
(vi7) Pot Cast Iron,
(v#4i) Plates C. I., and

(ix) Steel ?
. _ (b) What was the ayerage price of each of the above classes of sleqpers
in 1934 and 1926, and what isit now ? | :
. ) [] ¢ . .
Y L] .

EEa— . hd ‘e
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(¢) How many sleepers of each of the above classes have been purchased
for delivery during 1927-28 and 1928-29, and at what average price for each

kind ?

Tae HoNoUraBLE Stk GEOFFREY CORBETT : I am laying on the
table statements giving the information required.

Statement showing the average life of sleepers.

Average life (In years).
Kind of sleeper. ‘ | B B Remarks.
N.W.R.| E.LB. | G.I.P. |E.B.R. ;& C.L’
Deodsr . . . 12to15| 14 | 12 | .. | 12  eInformationre
i . the average life on
Treated Ohir and Fir and | There has not vet been sufficlent experience with these | parti sections
RBelnforced concrete. sleepers to allow of a fair estimate [of their average of this Rallway is
. life being given. not available,
8al . . . . 12 14 12 12 to 16 15
Teak . . . . 18 .. 12 e 15
Jarrah . . . 7 . 12 9 10
Cast Iron pots and Cast | Different types have been used on different Railways,
Iron Plates. It is anticipated that the average life will be about
50 years.
1 1 = t
Bteel . . . . | The average life is about 36 years.l

Beinforced concrete

| 1 1 1 1
. | We have not had sufficient e: ence of these sleepers

z to forecast their average life.

1 1 1

Statement sha ving the average price of B. Q. sleepers in 1914, 1926 and at present.

Average price.

Kind of sleeper. Remarks.
: 1914. 1926. At present.
Deodar . . . Bs. 4-4-0 to RBs. 6-16-0 to | Ra. 6-2-0 to
Rs. 4-6-9. Ba. 7-156-0 { Rs. 6-8-0.
Bl . . . Rs.48-0to |Rs 8-0-0to | Re. 800 to
Rs. 5-0-0. Rs. 8-12-0. | Rs. 8-12-0.
Teak . - Notknown . | Bs. 11.8-0C.L. ' Rs. 8-6-0 to Very few teak sleepers are
o F. Ctlcuttn. l Rs. 10-0-0. obtainable.
Jarrah . . Rs. 6-4-6 . | Bs. 8-0-0C.1.F.. .. No contracts for Jarrah
| sleepers have been placed
! recently.
Chir . . . Rs.5-12-0 to Rs. ¢4-15-6 to *Cost of treating & sleeper in
} . Rs. 8-4-0(*trea- Rs.b 5-0(*treated) 1926 was B.g. 2 and at
Fir o . . ted). ' Rs. 4-11-0 to present it 18 Rs, 1-12-9,
T, O (Ftres-
ed).
Outlxzon . « | About Rs.11 . | Rs.11-12-0per | Rs.8-8-0to Rs.
complete 9-6-0 per comp-
sleeper. lete sleeper.
Steel . . + |Rs.8toRs.9 . | Rs.10 percom- | Rs. 7-14-8 to
plete sleeper. Rs. 9 ser com-
o plete sleeper.
ReinfGreed eoncrete .

Information is MI‘M obtained and will be suppled to the Hon'ble Member. .
I 1 1

—
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Statement showing the number of deodar, chir, fir, teak, jarrah, cast sron and steel sleepers
purchased and prices patd for the same in the years 1927-28 and 1928-29.

Number of Sleepers purchased and the average price.
Kind of 8l . Broad Gauge. Metre Gauge. Narrow Gauge. B Xs;
| Average Average Average
No. price per No. price per No. | price per
sleeper. sleeper. - sleeper.
= )
1927-28.
. Deodar . .| 7,60,504 . Rs. 7 to)] 1,71,788 | BRs, 84 to| .. .o
7-6-5. 8-7-3.
Obtr . .| sanem | Bs. 3-15-3 . . .
7.2 untreated
Fir . . .8 82,800 Rs. 3-14-1 .. . .o .
untreated.
8al (0. P., Assam, 11 14,161 I Rs. 8 to| 0,690,605 | Rs. 3 to 8-4 (1,76,105 | Rs. 2
gex:lb )v. ., | 18tclass.| 812 18t class.
’ 90,785 | Bs.5t0 6 | 1,7,608 | Rs. 21 . .
d class. i 2nd class.
Teak . 40,084 | Bis 88-8 to| 1,865,004 | Re.3t04-4| 5,000 | Rs. 2-4
| .
2,600 ' Rs. 8 .o .o .o .e
(lnlfmund).
Jarrah . . 51,228 j Rs. 7-5-11 20,000 | Rs. 8-4 .o .o
: C.LF. C.1.F.
Cast Tron .| 531,284 ' Rs. 11 to .. . . -
| ‘11412, .
Steel 15,76,281 | Bs. 8 to| 4,79,979 | Ba. 6-1(in- | .. .
. 10-4 (with clusive of
| keys). keys).
Reinforced con- " Information is being obtained and will be supplied to
. the Honourable Member.
Cast Iron . . 444979]1!:.8(.09-8' .o . . . Information re--
° garding the
Bteel . .| 4,92,666 @ Rs.8 (wlth 1,938,209 | Bs. 4-11 to .e . of
i keys). ; Rs. 6-1 (in-| metal slee
| l clusive of given in
i keys). statement is as
l ! far as avaflable
! from the records
. H L In the
; | Board’s office.
Reinforced con- ' No information.
crete.

‘Wooden—For 1928-29 information is not complete ; following statement showsfthe numberof timber
sleepers allotted by the Central Sleeper Pool for purchase during 1928-29 :—

Northern Group

Central
Terai
Eastern
Southern

»
”»
”

”»

»
. 1,60
5,36

»

”»

12,60,000 deodar, chir, fimsete.
,000 %al.
6,000
,000
1,50,000 teak and mixed,

RAISING OF THE MAXIMUM PAY OF THE LITERATE STAFF IN THE TRAFFIO-
DEPARTMENT OF THE NORTH-WESTERN RATLWAY.

65. TEE HONOURABLE Rl BaHADUR Lara RAM SARAN DAS® Are
Government aware that the initial pay of the literate staff in the Traffic
Department of the North-Western Railway has recently been raised from
Rs. 15 to about Rs. 38 per month on account of the rise in the cost of liging t
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Do Government contemplate raising the maximum also in the lower grades

for this class of State employees ¥ Ifso, what action do they intend taking
in this direction ? '

TaE HoNoURABLE SR GEOFFREY CORBETT : Government are unable
to connect the Honourable Member’s enquiry with any proposals for increase of
pay of which they are cognisant.

EXTENSION OF THE PERIOD FOR THE SUBMISSION 0¥ CLATMS BY INDIAN SEA-
MEN WHO SUFFERED BY ENEMY ACTION DURING THE EUROPEAN WAR.

56, Tur HoONOURABLE SRwUT RAMA PRASAD MOOKERJEE: (a)
Has the attention of Government been drawn to the Resolutions passed at the
last general meeting of the Indian Seamen’s Union at Calcutta in connection
with the payments to Indian seamen under the German Reparation Award

-of 1st September, 1922 ? -

(b) Is it a fact that the Indian Seamen’s Union, which represented the
claims of Indian seamen, was not informed of the last date (31st March,
1928) fixed by Government for submission of claims under the award ?

(¢) Isit a fact that most of the Indian seamen likely to derive any benefit
under the award were absent on the high seas for long periods ?

(d) Have Government extended tbe period within which the claims have
to be putin ¢

(e) If the answer to (d) be in the negative, is it the intention of Govern-
ment to issue instructions for the accepiance by the officers concerned
of the claims of Indian seamen, who suffered by enemy action during the
last European War though they are received after the 31st March, 1928 ?

TBE HONOURABLE ME. L. GRAHAM : (a) The reply is in the affirmative.

(b) The Honourable Member is referred to the reply given to question
No. 25 of the Honourable Mr. Khaparde on the 25th February, 1929.

(c) It is probable that many seamen eligible to receive compensation have
been absent at sea for long periods during the time in which claims could have

‘been submitted, but it is improbable that any of them have been absent all
the time.

(d) The time limit for submission of claims was first fixed at the 30th June,

1920. It was then extended to the 15th December, 1920, and it was further
-extended to the 31st March, 1928.

. (e) As already stated in reply to the Honourable Mr. Khaparde, the ques-
tion of extending still further the period within which claims can be received
is at preser.. under the consideration of the Government of India.

REPARATION AWARDS TO INDIAN AND OTHER SEAMEN WHO SUFFERED BY
ENEMY ACTION DUKING THE EUROPEAN WAR.

57. THE HoNoURABLE SRIJUT RAMA PRASAD MOOKERJEE: Will
‘Government be pleased to state the total number of claimants, with the amounts
claired, obtained and distributed from the Enemy Powers (under the Re-
paration Award Scheme) in the following categories :

(a) Seamen within the Empire, irrespective of race or colour ; and
«. (b) Indian seamen %



QUESTIONS AND ANSWERS. 169

THE HONOURABLE MR. L. GRAHAM : (a) The figures are not available.

. (b) The number of claims on behalf of Indian seamen received by the
Government of India was 766 and their value was Rs. 5,23,942. The amount
awarded on these claims was Rs. 2,15,161.

REvIsION OF RULES 1 (a) AND 20 OF THE GOVERNMENT SERVANTS’
Coxpuct RULEs.

58. THE HoNOURABLE SRIJUT RAMA PRASAD MOOKERJEE: (a)
Will Government be pleased to state whether the modification of Rules 1 (a)
and 20 of the Government Servants’ Conduct Rules (published in the Gazeite
of India on the 26th January, 1928) is necessitated by any particular case or
cases ? If the answer be in the affirmative, when and where did such cases (if
any) occur during the last twelve mouths ?

(b) Are Government aware that there are many Government servants on
the governing bodies of educational and civic institutions— such as univer-
sities, municipalities and other local bodies ?

(c) Are Government aware that Government servants who are appointed
to such bodies (not ex-officio), or elected, in some cases do not represent - Gov-
ernment as such, but are in those bodies in their individual capacity ?

(d) Are Government aware that actions of Government as a whole, or
Government proposals come up for discussion and opinion before such educa-
tional and civic bodies ?

(e) Have Government considered the effect of Rule 20 in the Government
Servants’ Conduct Rules on the freedom of action of Government servants in
-such educational or civic bodies ?

(f) Will Government take steps to have the comprehensive general pro-
visions of Rule 20 further amended so as to exclude the action of Govern-
ment servants in educational or civic bodies ?

TeE HoNoUuraBLE MR. H. G. HAIG : (a)to (f). The revision of Rules
1 (a) and 20 of the Government Servants’ Conduct Rules Was undertaken in
consequence of a representation from a Local Government. It was recognised
at the time that Government servants who are members of bodies such as
those referred to by the Honourable Member have an obligation to protect the
interests of those bodies, and in consequence should have reasanable latitude
“in expressing their views with this object. Instructions to this effect have been
issued to the Local Governments for the guidance of officers serving under them.

COMMITTEE APPOINTED TO ENQUIRE INTO THE AFFAIRS OF THE

IMPERIAL me;w, CALCUTTA. -

69. Tur HoNouraBLE Srwur RAMA PRASAi) MOOKERJEE : (a) Did
Government appoint in 1926 a Committee to enquire into the affairs of the
Imperial Library with Mr. J. Richey, C.I.E., as the Chairman ? If so, who
‘were the other members of the Committee ?

(b) Was the Committee appointed to go only into the question of the loca-
tion of the Library ? If not, what were the terms of reference ?

(¢) Was the Council of the Imperial Library consulted by the Committee of
Enquiry while the enquiry was going on ?

(d) Who were the members of the Library Council at the time when the
enquiry was being made ? -

L]



170

COUNCIL OF STATE.

[ 4tH MAR. 1929.

() Did the Committee of Enquiry examine the Librarian, any member of
the Library Council or any other person on the questions at issue ¢ If so, who-
were the persons examined ?

(f) Will Government place a copy of the report of the Enquiry Committee

on the table ?

TeE HoNOURABLE KHAN BanapUR S1R MUHAMMAD HABIBULLAH :
(a), (b) and (d). A statement giving the information desired by the Honour-
able Member is placed on the table.

(¢) Government have no information on the point, but the Library Council
was represented on the Committee.

(¢) The Committee of Enquiry examined Mr. Chapman, the Librarian,.
and his staff. The names of the latter are not known.

(f) Government are not prepared to place the report on the table.

Statement showing the personnel of the Committee appointed in 1926 to enquire into-
the affairs of the Imperial Library, Calcutta, the terms of reference to the Commitiee:
and the names of members of the Library Council at the time.

Personnel of the Committee.

Terms of reference.

Names of Members of the
Library Council at the
time of enquiry.

A Committee was appointed
consisting of the following :

Chairman.

The Honourable Mr. J. A.
Richey, C.I.E., Education-
al Commissioner with the
Government of India.

Membera}

1. Mr. J. H. Lindsay, I.C.S.,
Secretary to the Govern-
ment of Bengal, Depart-
ment of Education (Re-
presentative of the local
Government).

2. R. B. Ramsbotham,

M.B.E., Principal, Hooghly

College. Chinsurah (Re-

presentative of the Impe-
rial Library Council).
r. J. Bh:.adari, Deputy

Auditor General (Inspec:

tion) (A financial officer).

3.

Mr. Bhandari also acted as
Secretary of the Committee.

(1) To report on the con-
dition of the Imperial
Library, Calcutta, more
specially of the staff and
finance, and to make re-
cornmendations, and

(2) to consider and make
recommendations as to the
future of the Imperial
Library.

President.
The Honourable Sir Philip

Buckland, Xt., Puisne,
Judge, High  Court,
Calcutta.

Members.
1. Mr. Salahuddin Khuda
Baksh, Bar.-at-Law, Cal-
cutta.

2. Mr. R. B. Ramsbotham,
M.B.E., Principal, Hooghly
College, Chinsurah.

. 3. Mr. H. C. Edmondson,.

of Messrs. Turner Morrison
and Co. Ltd. (Bengal
Chamber of Commerce).

4. Mr. H. C. Maitra, Prin-
cipal, City College, Cal-
cutta.

TeE HoNoUraBLE SEUT RAMA PRASAD MOOKERJEE :

With

regard to 59 (¢), is it mentioned in the report that the Librarian or any other
person was examined by the Committee when the Committee were conduct-
ing their inquiry at Calcutta ¢
TeE HoNouraBLE KHAN BAHADUR StIR MUHAMMAD HABIBULLAH :
My @nwawer is based on the information contained in the Committee’s Report.

<
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LiBRARIAN, IMPERIAL LIBRARY, CALCUTTA.

60. Toe HonouraBrE Sewur RAMA PRASAD MOOKERJEE:
(a) Has Mr. Chapman, the Librarian of the Imperial Library, taken leave
preparatory to retirement ? .

(b) If the answer be in the affirmative, what steps have been taken to fill
the permanent vacancy ! Has the matter been placed before the Public
Service Commission or has any public advertisement been issued inviting
applications for the post ?

(¢) Was any recommendation made by the Richey Committee with regard
to the type of person fitted to hold the post ? If so, will Government place
the relevant passage from the report on the table ?

(d) Is there any proposal to send a competent scholar to Europe for being
given a training in the big libraries of the West and then to appoint him as
Librarian of the Imperial Library ? :

(¢) If the answer be in the -affirmative, has such a proposal been_ con-
sidered by the Standing Advisory Committee either of Finance or of Educa-
tion ¢

THE HoNOURABLE KHAN BAHADUR SR MUHAMMAD HABIBULLAH :
(a) Yes.

(b) The Librarian of the Imperial Secretariat Library of the Government
of India, who is a qualified and experienced officer, has been ap-
pointed to act for Mr. Chapman. The reply to the latter part of the question

is in the negative. The question of filling the post permanently will be con-
sidered on Mr. Chapman’s retirement at the end of 1930.

(¢) Yes. The Committee’s report is confidential, and Government do not.
propose to lay extracts on the table.

(d) No.

(e) Does not arise.

FUTURE MANAGEMENT OF THE IMPERIAL LIBRARY, CALCUTTA.
L ]

61. TeE HoNouraBLE SRisuT RAMA PRASAD MOOKERJEE: (¢) Has
Government decided anything abont the future management of the Imperial
Library ? If so, on which date was the final order passed by Government ?

(b) Will Government be pleased to state whether the Bengal e Government
or the Library Council were consulted on the question at any stage ? If
so, will the opinions received be placed on the table ?

{¢) Isit a fact that a larger Council of Management has been proposed and
that diferent bodies have been invited to send their representatives ?

(d) If the answer to (c) be in the affirmative, will Gowernment be
pleased to state whother the financial aspect of the &cheme has been consi-
dered, and, in particular, what amount do Government expect the travelling

allowances of the members will amount to every year if the enlarged Council
18 to meet once every three months ?

(e) What amount was spent during the last three yegrs on the travelling
allowances of the members of the Council of the Library ?

TeE HoNoUrABLE KHaN Bamapur Stk MUHAMMAD HABIBULLAH :
(@) and (b). The matter is being considered by Government in consultation
with the Government of Bengal and the Library Council.
(¢) Yes. Rt
o %
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(d) The financial aspect of the scheme has not yet been considere:l.

(e) No expenditure has been incurred during the last three years on this
-‘account.

.

TEHE HoNoUrABLE SBwWUT RAMA PRASAD MOOKERJEE: A sup-
plementary question, Sir. It now appears that nothing has yet been decided
about the new Council of Management. Will Government please mention
why the different bodies have already been invited to send their represent-
-atives to the proposed new Council, as the University of Calcutta was invited
‘to elect representatives last August ?

Tae HoNourRABLE KuaN Banapur SR MUHAMMAD HABIBULLAH :
I would ask the Honourable Membér to put that question down.

GOVERNMENT GRANT TO THE IMPERIAL LIBRARY IN 1928-29.

62. Tue HoNourasLE Srwur RAMA PRASAD MOOKERJEE:
{a) What was the total amount of the Government grant to the Imperial
Library in 1928-29, and how much was budgeted for the purchase of books and
periodicals ?

(b) Is it a fact that the Government of India and the Provincial Govern-
ments now charge for all the Government publications, reports, memoirs,
Journals, gazettes, ete., which used to be supplied free to the Library ?

(c) If the answer to part (b) be in the affirmative, will Government be pleased
‘to state from when has this new system been introduced and what is the addi-
tional amount that the Library has to spend on Government publications per
year. (The figures for the last three years may be given) ?

(d) Have Government increased the grant by the additional amount

mentioned in part (¢) ? If not, will Government consider the desirability
.and necessity thereof ?

(¢) Have the Government of Bengal agreed to contribute anything towards
the maintenance of the Imperial Library ¢ If so, what is the amount ?

TrE HoNOURABLE KHAN BauADUR SIR'MUHAMMAD HABIBULLAH :
{a) The total amount budgeted for the Imperial Library was Rs. 78,400, of
which Rs. 15,000 were for the purchase of books and publications.

(b) Only the Provincial Covernments now charge for all their
Ppublications.

(¢) The new system was introduced from lst April, 1925. The approxi-
mate amounts spent on Provincial Governments’ publications during the
last three years were as follows -

Rs.
1925-26 . . . . . . . . . . 210
1926-27 . . . .« . 800
1927-28 . . .. 92

@) The grant was increased by Rs. 3,000 during 1925-26 to meet the
additional expenditure on Provincial Governments’ publications but was
again reduced to the original figure of Rs. 15,000 in 1926-27 on the basis
of past actuals. An increased grant of Rs. 16,000 has been provided in the
Budeet for 1929-30 as presented to the Legislative Assembly. The latter

part af the question does not arise. »
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{¢) Yes, the Bengal Government have agreed, subject to the approval
of the provincial Legislature, to contribute a sum of Rs. 20,000 per annum
towards the maintenancs of the Library.

RESOLUTIONS OF THE ALL-INDIA PoSTAL AND RATLWAY MATL SERVICE UNION
RELATING TO THE Posts oF TowN INSPECTORS OF PoST OFFICES.

63. Tee HowxouvraBLE Mr. MAHMOOD SUHRAWARDY: Will
tGovernment please state :

(a) whether it is a fact that there are several Postal Service Associa-
tions in India recognised by Government ?

(b) whether it is a fact that copies of resolutions passed at the meet-
ings held by the members of these Associations are sent to
Government for taking necessary action ?

«(¢) whether they received copies of a series of resolutions passed by
the Members of the All-India (including Burma) Postal and
Railway Mail Service Union in their meetings recently held
at Calcutta, Rangoon, Allahabad, and Lahore, relating to the
Postal Town Inspectors ?

(d) whether they noticed any inconsistencies in the resolutions when
read together relating to Postal Town Inspectors ?

{e) whether they are aware that any such resolutions have been passed
by the All-India Union relating to any other classes of postal

employees, whose pay has been revised in the Government
Order of 5th August, 1927 ?

‘Tae HoNOURABLE M. A. C. MCWATTERS : (a) Yes.

(b) This is usually done, either through the Director General, Posts and
Telegraphs, or direct.

(c) Government understand that the Director General hag received copies
of some resolutions but not all of those mentioned by the Honourable
Member, relating to appointments to the posts of Town Inspectors.

(d) Government understand that different views are expressed in some
«of the resolutions.

(e) Government have no information.

o

DATE OF THE LOWEST SELECTION GRADE EXAMINATION IN THE PosT OFFICE.

64. THE HoNOURABLE MR. MAHMOOD SUHRAWARDY : (a)Is it a
fact that Government decided that the date of the lowest Selesbion Grade
examination in the Post Office would be June, 1928 ? ©

(b) Ts it a fact that the date for the same examination was subsequently

changed to December, 1928, and then again changed to 17th and 18th March,
1929 ?

(¢) Is it a fact that the date for the same examination has again been
postponed ¢ine die ¢

(d) Will Government be pleased to refer to the reply to question
No. 781 (c) put by Mr. Siddheswar Prasad Sinha in the last Simla Session of
the Assembly and state whether there will, in future, be no test of efficiency by
examination for promotion to the lowest Selection Grade appointmengs in
the Post Office and Railway Mail Service, i.e., in the scale of pay Rs. 160—

250 ¢ ¢
- 0

. . e L]
‘ .
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Trr HoNouraBLE MR. A. C. McWATTERS : (a), (b) and (c). The reply-
to all three parts of the Honourable Member’s question is in the affirmative,
except that the decision referred to in part (a) was that of the Director
General, not of the Government of India, and the dates mentioned in part
(b) were the 18th and the 19th and not the 17th and 18th of March, as-
stated by the Honourable Member.

.(d) The test by examination will be held on a date which is being fixed
by the Director General.

EXPENDITURE ON THE EDUCATION OF THE CHILDREN OF THE ANGLO-INDIAN:
AND INDIAN STAFF OF THE BENGAL AND NORTH-WESTERN RATLWAY.

65. Tae HonNouraBrLE Mr. MAHENDRA PRASAD : (:) What was the-
total sum spent during each of the three years ending March, 1926, 1927 and.
1928, on the education of the children of the (a) Anglo-Indian and (b)
Indian staff of the Bengal and North-Western Railway ¢ .

(#) Is it a fact that the Bengal and North-Western Railway subsidises
the Anglo-Indian staff for the education of their children ? (#4¢) If so, on
what grounds is it sanctiored by the Railway Board ?

(tv) Are any schools run by the Bengal and North-Western Railway for-
their Indian staff ?

THE HoXoURABLE Sik GEOFFREY CORBEIT : The information avail-
able is contained in the report on the expenditure of the Railways on the
education of the children of emgloyees, in 1925-26, copies of which are in the-
Library. I would refer the Honourable Member specifically to pages 61 and
79 of that report. The information required in part (¢) with regard to later
years is being obtained and will be communicated to the Honourable Member.

[ ]

REGISTERED LABOUR UNION OF THE WORKMEN OF THE BENGAL AND:
NoRTH-WESTERN RAILWAY,

66. The HoNouraBLE Mr. MAHENDRA PRASAD: (2) Is it a fact
that practically all the State Railways have recognised their trade and labour
unions ?

(b) Is there any registered labour union of the Bengal and North-Western:
Railway v.v’orkmen ? (c) If so, has it been recognised ? If not, why not %
.

Trr HoxourasLE Sir GEOFFREY CORBETT : (a), (b) and (c)» There
are Trade Unions on the Eastern Bengal Railway, the North Western Railway
and the Great Indian Peninsula Railway with which those Administrations
have dealings. But there are other Unions on those Railways with which
the Agent does not have dealings, presumably because he is not satisfied
that they are in a position to represent an appreciable proportion of the
staff. Asregards the Union of the Bengal and North-Western Railway
Workmen, it is understood that the Railway Administration is making
enquiries regarding the registration of this association and its claims to
represent the railway workmen, and if it is satisfied on these points it will
- probably be prepared to deal with it regarding such matters as concern the
welfare of the railway workmen, . .

* []

Q



QUESTIONS AND ANSWERS. 175

“ENQUIRY BY THE LATE MR. KAUL OF THE RAILWAY BOARD INTO LABOUR
QUESTIONS ON THE BENGAL AND NORTH-WESTERN RAILWAY.

67. Tae HoNouraBLE Mr. MAHENDRA PRASAD: (a) Is it a fact
that Mr. Kaul of the Railway Board has been put on special duty to in-
-vestigate labour questions on Indian Railways? (b) Did he make any such
-enquiries on the Bengal and North-Western Railway ? (c) If not, why not ?

Tae Honourasre Stk GEOFFREY CORBETT : (a), (b) and (c).
“The answer is in the negative. The late Mr. Kaul’s special duty was con-
-cerned with the administrative procedure to be adopted in giving effect to
the Washington Hours Convention and the Geneva Weekly Rest Day Con-
vention to staff on Railways. He did not visit the Bengal and North-
“Western Railway.

PAY OF CERTAIN CLASSES OF EMPLOYEES ON THE BENGAL AND
NoORTH-WESTERN RAILWAY.

68. Tar HoNouraBLE MR. MAHENDRA PRASAD : ' What is the start
‘ing pay of the following staff of the Bengal and North-Western Railway :

Indian. B}

{1) Signallers on probation, (2) signallers on confirmation, (3)station masters,
(4) assistant guards, (5) pointsmen, (6) guards, (7)drivers, (8)shunters, 9)
khalasis, (10) clerk, T. M. Office, (11)clerk, Loco. Office, (12)clerk, Agent’s
Office, (13) clerk, Chief Auditor’s Office, (14) clerk, Chief Engineer’s Office ;

European.
‘(1) Station masters, (2) drivers, (3) guards, (4) shunters $

) Tee HoNouraBLe SR GEOFFREY CORBETT: The Honourab

. Member will find such information as to the pay of these classes of servants
-of the Railway Company as is in the possession of Government in the Estab-
lishment Rolls of the Bengal and North-Western Railway, a copy of which
3s in the Library. ‘

L 3
_APPOINTMENT OF MR. HUDSON AS A TRAFFIC INSPECTOR ON THE BENGAL AND
NORTH-WESTERN RAILWAY. .

69. Tre HoNoURABLE MR. MAHENDRA PRASAD : (a) Do the Bengal
-and North-Western Railway adhere to the policy laid down by the Railway
Board in regard to Traffic Inspectors ? (b}e1f the reply to (a) is in Yae affirma-
-tive, will the Government be pleased to state whetherit is a fact that recently
the Traffic Manager, Bengal and North-Western Railway, has appointed
Mr. Hudson as a Traffic Inspector on Rs. 250 a month ? .

(c) Mat are Mr. Hudson’s qualifications as a railway man ? (d) What
was he doing before he joined the Railway ? p

"SuPERsESSION BY MB. HUupsoN oF Mr. HANAFI, A TRAFFIC INSPECTOR ON
THE BENGAL AND NORTH-WESTERN RAILWAY.

70. Tarx HoNouraBLE Me. MAHENDRA PRASAD: Is it a fact that
Mr.. Hanafi, Traffic Inspector, who was superseded by Mr. Hudson, has k<en
trained in England $
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THE HONOURABLE SIR GEOFFREY CORBETT: With your per-
mission, Sir, I propose to answer questions Nos. 69 and 70 together.

Government have already brought to the notice of all Railway Adwminis-
trations the Resolution regarding the appointment of Indians to the
Traffic Inspector grade moved by the Honourable Rai Bahadur Lala
Ram Saran Das and adopted in the Council of State on the 28th of Feb-
ruary, 1923. They have no reason to believe that the Bengal and North-
Western Railway Administration do not fully cousider the claims of
qualified Indians for promotion to the grade of Traffic Inspector whenever
vacancies occur, or that in selecting Mr. Hudson they have not selected

the most suitable man for the post taking all the circumstances into
consideration.

QUARTERS FOR STATION MASTERS ON THE BENGAL AND NORTH-WESTERN
RatLway,

71. TaE HoNouraBLE MR. MAHENDRA PRASAD: Is it a fact that

station masters of the Bengal and North-Western Railway are allowed two-
small rooms to live in ?

Tae HoNouRABLE SIR GEOFFREY CORBEIT : Government under--
stand that the quarters provided for the station masters on the Bengal and
North-Western Railway consist of two main and two subsidiary rooms.
The accommodation provided appears to correspond very closely to that

provided on other Railways, such as the Great Indian Peninsula and the
North-Western Railways.

INDIAN AND EUROPEAN RUNNING ROOMS AT CERTAIN STATIONS ON THE
BENGAL AND NORTH-WESTERN RAILWAY.

72. THE HoNoumraBLE MR. MAHENDRA PRASAD: (a) Will Govern-
ment be pleased to lay on the table plans of the Indian and European run-
ning rooms at Gonda, Gorakhpore, Bhatni, Sonepcre, Chupra and Muzaffar-
pore? (b) Whut is the annual amount spent on the equipment of the
European and Indian running rooms respectively ¢

TeHE HoNovrABLE SR GEOFFREY CORBETT : Government regret
that they dp not consider the plans of these rubning rocms of sufficient
importance to lay on the table of the House. They are asking the Railway
Administration whether they have separate details of the annual cost of
equipping European and Indian running rooms already compiled ; and, if
go, will furnish the information to the Honourable Member ; but they
think it very unlikely that it will be a.va,lla.ble

ToTAL STRENGTH OF INDIAN ANDF FUB.OPEAN OFFICERS ON ALL COMPANY-

MANAGED RAILWAYS ON THE 1ST APRIL, 1924, AND THE lsT APRIL,.
1928.

73. TAE HoNoUBABLE MR. MAHENDRA PRASAD : Will Government
be pleased to state *

(a) The total strength of Indian and European officers on all Company-
managed Railways separately on the 1st April, 1924, and the 1st April, 1928.

(b) The total number of vacancies likely to occur in the officers’ grade on-

all the Company-managed Railways up to the period ‘when their contra.cts»
witkexpire ?
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Tae HoNouraBLE S;IR GEOFFREY CORBEIT: (a) The information
- is contained in the annual reports by the Railway Board on Indian Railways,
copies of which are in the Library.

(b) Government regret they are unable to make a forecast.

REVISION OF THE PAY OF INDIAN AND EUROPEAN OFFICERS OF THE STATE.
AND COMPANY-MANAGED RAILWAvS.

74. Tae HoNoURABLE MR. MAHENDRA PRASAD: (¢)Is it a fact
that in 1921 the Railway Board enquired into the prospects of Indian and
European officers of the State Railways and a revised scale of pay was then
sanctioned for such officers ?  (b) If so, what increase in pay was allowed as a
result thereof ? .

(c) Did the Railway Board also approach the Company-managed
Railways in 1921 for a similar increase in the salary of their officers ¥ (d) If

80, what was the result ¢ %

TeE HonoUrakrLE Si1R GEOFFREY CORBETT : (a) A revised scale
of pay for officers of State Railways was sanctioned in 1921.

() A statement comparing the scales then sanctioned with previous
scales has been placed in the Library.

(¢) The usual practice in such cases is to send copies of the orders revising
scales of pay on State-managed Railways to Company-managed Railways for
information, and. this course was followed on this occasion.

The scales of salaries on Company-managed Railways were also revised
at about the same time.

RECOMMENDATIONS OF THE LEE COMMISSION WITH REGARD TO SERVICE
CONDITIONS OF THE STATE RATLWAYS,

75. THE HoNouraBLE MR. MAHENDRA PRASAD: (e) Will Govern-
ment be pleased to state whether any enquiry was made by the Lee Commis-
sion with regard to service conditions of the State Railway®? (b) If so, what
recommendations were made and given effect to by Government? (c) Was
there any distinction made in the scale of pay for Indian and European
officers ?

TrE HorouraBLE S GEOFFREY CORBETT : As regards the recom-
mendations of the Lee Commission, I would refer the Honourable Member
to the Report of the Commission itself. The action taken by Government on
these recommendations is contained in a statement which was placed on
the table of the Legislative Assembly, on the 27th August, 1925, and will
]ge fgund on pages 317-318 of Legiaative Assembly Debates, Vol. VI,

o. 6. '

NoN-ADMISSION OF INDIAN APPRENTICES INTO THE L0CO. DEPARTMENT OF
THE BENGAL AND NORTH-WESTERN RAILWAY.

76. ToE HoNoURABLE MR. MAHENDRA PRASAD: Are Government
aware that the Bengal and North-Western Railway has a standing rulesthat it
will not admit Indian apprentices into its Loco. Department 2

Tee HoxouraBLE St GEOFFREY CORBETT: No. Enquiry is,
ho‘vvever, being made from the Agent, Bengal and North-Western Railway.
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APPOINTMENT OF MR. CARLE AS AN ASSISTANT Lo0CO, SUPERINTENDENT ON
THE BENGAL AND NORTH-WESTERN RAILWAY.

77. Tue Ho~NouraBrE MrR. MAHENDRA PRASAD: (a) Has the
Railway Board sanctioned the appointment of Mr. Carle as an Assistant
Loco. Superintendent on the Bengal and North-Western Railway ¢ (b)
Were suitable Indians or Anglo-Indians available to fill this vacancy ?

(¢) How many Anglo-Indians are at present employed as foremen in the
Bengal and North-Western Railway workshops ¢ (d) What is the length of
their service and what pay are they drawing ? :

(e) What are the qualifications of Mr. Carle ! What was he doing in
England before he joincd this Railway ?

Trne HoNouraBLE Sik GEOFFREY CORBETT : (a), (b) and (¢). The
Railway Administration have full powers to make appointments of this
nature, and Government are not aware whether suitable Indians or Anglo-
Indians were available. Nor have they any information regarding the
qualifications of Mr. Carle. They bave no doubt that the Railway Adminis-
tration selected the officer whom they considered most suitable for the post.

(c) and (d). Government have no information and they do not think
that any useful purpose will be served by calling for this information.

GRANT OF OVERSEAS PAY To INDIAN OFFICERS OF THE BENGAL AND
NorRTH-WESTERN RAILWAY.

78. TBE HoNoUrRABLE MR. MAHENDRA PRASAD : (a) With reference
to Mr. Parsons’ statement in the Assembly about the grant of overseas allow-
ance to the Indian officers of the Bombay, Baroda and Central India Railway,
will Government be pleased to state whether any overseas allowance is being
given to Indian officers on the Bengal and North-Western Railway ? (b) If
the reply is in the negative, will Government be pleased to state what action
is proposed to bedaken in the matter ?

Tug HoNoUraBLE SIR GEOFFREY CORBETT : Indian Officers who
were in the service of the Bengal and North-Western Railway when the
pays were split into basic pay and oversesas pay continue to draw the
equivalent of the ev.rscas pay.

APPOINTMENT OF MR. JACKSON AS AN ASSISTANT STOREKEEPER ON THE
BENGAL AND NORTH-WESTERN RAILWAY.

79. Toe HoNoUurRaBLE ME. MAHENDRA PRASAD: (a) Are Govern-
‘ment aware chat one Mr, Jackson hus been appointed as an Assistant Store
keeper on the Bengal and North-Western Railway ? (b) Is this post reserved
for Indians ? (c¢) If so, why has Mr. Jackson been appointed ?

(d) Will Government be pleased to state the conditions under which
Mr. Jackson was appointed as an audit officer on the Bengal and North-
Western Railway after retirement from the Oudh and Rohilkhand Railway ?
{e) Are there any reasons for his services being retained up to the age of 64
years ¥ (f) Will Government be pleased to state when Mr. Jackson is
likely to retire ?

Tue HosourasLk S1k GEOFFREY CORBETT: (a) to (f). Govern-
menv-have no information about the matters referred to by the Honourable
L]
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Member, as they relate to a Railway Administration which has full powers
to deal with them. Tt would be unsuitable for Government to make enquiries
-as they could not take any further steps, but a copy of the Honourable
Member’s questions will be sent to the Agent for his information.

ADMINISTRATION OF THE DARGAH SHARIF KHWAJA SAHIB AT AJMER.

80. TaE HoxourarLE Mr. MAHMOOD SUHRAWARDY: Will
‘Government be pleased to state :

(a) whether they know that the Dargah Sharif Khwaja Sahib at
Ajmer is looked upon with awe and reverence by the Muslim
community all over India ;

(b) what is the approximate number of devotees that visit the shrine
during the annual fair in the month of Rajab ;

(c) whether the Dargah Sharif and its property is a public or a private
wakf ;

(d) how this trust is managed at present and what is the number of the
detailed properties under its administratiou ;

(¢) whether there is a Managing Committee formed .nder s Notifica-
tion of 1867 ;

(f) the classes of persons who form the personnel of the Committee
since its inception till now ?

PRESENT CONSTITUTION OF THE COMMITTEE OF MANAGEMENT OF THE DARGAH
SHARIF KHWAJA SAHIB OF AJMER.

81. TaE HoNoURABLE MR. MAHMOOD SUHRAWARDY: Will
“Government be pleased to state :

(@) whether legal proceedings were taken in the Court of the District
Judge, Ajmer (the Honourable Mr. C. C. Watson), at the time of
. filling a vacancy in the Dargah Committee, Afiner, caused by
the death of one Syed Zahurul Hussain, in October, 1922 ?
If s0, will they quote the remarks of the presiding officer in his
judgment with regard to the present constitution of the Dargah
Committee and the amendment of the Notificationeof 1867 and

Act XX of 1863 ?

(b) whether it is a fact that a deputation of the Muslims of Ajmer
waited on the Commissioner, Ajmer-Merwara, in 1925 in order
to request the Government to give effect to the remarks made in
the above-mentioned proceedings ; -

(c) whether any steps were taken sby Governthent in pursuance of the
request of the deputation ?

ANNUAL REPORT AND ACCOUNT OF THE INCOME AND EXPENDITURE OF THE
COMMITTEE OF MANAGEMENT OF THE DARGAH  SHARIF KHAWAJA
SAHIB OF AJMER.

82. THE HoxoUraBLE Mr. MAHMOOD SUHRAWARDY : *Will
*Government be pleased to state :

(a) what steps are being taken by the Dargah Committee to keep the
public informed of the yearly accounts of income and expendit;
and to submit an annual report for the information of the public ;
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(b) whether they will kindly place on the table of this Council a copy
of the last annual report and the account of income and expen--
diture of the last three years with the remarks of the auditors ?.

PrESENT CONSTITUTION OF THE COMMITTEE OF MANAGEMENT OF THE DARGAH"
SHARIF KHAWAJA SAHIB OF AJMER.

83. Tae HoxouraBLe Mr. MAHMOOD SUHRAWARDY: Wil
Government be pleased to state whether the present Committee of the Dargah
Khwaja Sahib has on it four members of the beneficiary class and one
independent member ? If so, will they state why the majority of members
are taken from the beneficiary class ?

MANAGEMENT OF THE DARGAH SHARIF KHWAJA SAHIB OF AJMER.

84, THE HonNoUuraBLE MR, MAHMOOD SUHRAWARDY: Will
Government be pleased to state

(a) whether with a view to the improved working of wakf property
the Charitable and Religious Trust Act of 1920 and Act XLII
of 1923 were passed on the ground that Act XX of 1863 was
found ill-suited to the preservation and management of
wakf property ;

(b) whether the above-mentioned Acts apply to the Dargah Committee
of the Khwaja Sahib, Ajmer, constituted under Act XX of 1863 ¢

(¢) if not, whether they intend or propose to enact a new local
Act for the better management of the Dargah Khwaja Sahib,
Ajmer ?

THE HonouraBrLE MR. H. G. HAIG : With your permission, Sir, I
will answer quegtions Nos. 80, 81, 82, 83 and 84 together. The information
is being collected and will be communicated to the Honourable Member in
due course.

CONGRATULATIONS TO THE HONOURABLE COLONEL NAWAB
SIR UMAR HAYAT KHAN AND THE HONOURABLE SIR

ANNAMALAI CHETTY ON THE HONOURS CONFERRED ON
THEM.

Tse TJoNoURABLE THE PREWIDENT : Before we proceed to the
further business of the day I have & pleasing duty to perform on behalf of
the Council, and T am sure the Council is unanimously with me in the
matter. I have to tender the congratulations of the Council to two of our
colleagues who have teen honoured by the Government in the last few days.
The Honourable Colonel Nawab 8ir Umar Hayat Khan has been a Member
of the Council since the first day of its inception. His connection with the
Central Legislature, however, as we are all aware, goes far beyond that.
He reckons himself, I believe with some justification, one of the oldest
Members here of the Central Legislature. It will be a matter of great
satisfaction to his friends, among whom I count myself by no means the
nevvest, that Government has conferred upon him the title of Nawab as a.
hereditary distinction. (Applause,)

v
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SIR ANNAMAPAI CHETTY.

The Honourable Sir Annamalai Chetty, who unfortunately is not with
us to-day, has been given the title of Raja as a hereditary distinction.
His well-known philanthropies in Madras have thoroughly earned for him
this great distinction, and I shall send to him on behalf of the Council our
warmest congratulations,

Tae HoNoURABLE CoLoSEL Nawap Sir UMAR HAYAT KHAN:
Sir, I stand to thank you, Sir, for the kind and glowing terms in which you
have spoken of me and the House which has taken all that with applause.
I am glad that I was able to do some humble service to the Crown as well
as to the country, and I am always ever ready again to lay down my life for
the Crown whenever needed. (Hear, hear.) As Raja Sir Annamalai Chetty
and T are in the same boat, on his behalf too I tender thanks to the Council.
for their kindness.

RESOLUTION RE REDUCTION OF THE PRICE OF POSTCARDS.

Tue HosouraBre Srwuvr RAMA PRASAD MOOKERJEE (West:
Bengal : Non-Muhammadan): Sir, I beg to meve the Resolution which
stands in my name. The Resolution rurs as follows :

« This Council recormmends to the Gcverner General in Council that he should
take steps at an early date to have the price of postcards reduced from half an anna
to a quurter anua each.”

This proposal is not new to this Council and this has been character-
ised as a hardy annual during the debates on the Finance Bill in each suc-
cessive year for the last five years.

The reasons which prompted me to bring this proposal before the House
independently of the Finance Bill ought to be mentioned at the very outset.
When a question of this character is discussed in conpection with the
Finance Bill, Government finds itself in a difficult position sometimes
because it is not possible at that stage to forego the large income which
accrues from this scurce. In Lringirg it separately I want to give an op-
dortunity to Government to consider it independently of the Finance Bill,
and I for one would be satisfied if Government would agree, ®after hearing-
me and other Members of this Council, to consider our points of view in
the course of the next few menths and make some reduction on this account
either in the neagr future or even at tke time the next Finance Bill is
presented. With these words, Sir, I shall go into the merits of the question.

When the post offices were starsed in India they were stwrtcd, not as
a business proposition, not as a comsnercial conbern as they at present
appear to be under the Government of India, but I maintain that it was, and
should still continue to be, a public utility concern. The post offices have
an educative vaiue and it is through them that modern civilisation is carried
into the villages. For these and other reasons the_post office should be
looked upon not as a business concern but as a public utility concern—a
-concern which should not always be expected to pay its own way ,— and
for the maintenance of which the general revenues should be ready to con-
tribute, if necessary, a portion of the charges of this Department. In this
view I am fortified by the opinions which have been expressed by Govern-
ment Members since the early sixties, by Governors General in the Impgrial
Legislature during the last 25 or 30 years and by Finance Members in this.



182 COUNCIL OF STATE. | 4TA Magr, 1929.
L]

[Srijut Rama Prasad Mookerjee.]

Mouse and in the other place. For example, Lord Curzon characterised the
Postal Department as being in existence for the benefit of the public and
not for the pecuniary gain of Government. The Committee appointed some
time ago and known as the Ryan Committee also gave its opinion that the
commercial character of the Department must be subordinated to considera-
tions of public advantage. I will not trouble the House with the opinions
which have been given by other responsible Members, but would only remind
the House that the present Member in charge of this Department on previous
occasions expressed the view, in spite of the fact that he was supporting
an increased rate for postcards and for letters, that he accepted the position
that the post office could not be regarded as purely a commercial concern, and
the other side of the question has always to be kept in view. It will be in the
recollection of the House that the rates were increased in 1922. If we analyse
the number of postcards that had been i1 use before and after that year it
would be a telling example of the effect which has been produced by the
increase in postal rates. In 1921-22, the number of postcards sold was 648}
millions. The next year the number came down to 523} millions. If we
take the-total number of articles which passed through the post office
in thos: two years we find a still larger difference, and that again is mainly
due to the increase in the postal rates. In 1921-22, the total number of letters,
postcards and other articles which passed through the post office was 1,421}
millions, roughly ; against this we find in the next year 1,186} millions.
The normal increase which we find previous to 1922 was between 30 and 40
millions in postcards alone in every year except in one, when it was about
18 millions. But immediately after the increase in the rates the normal
increase has been reduced to 8 to 9 millions per year, and in 1926-27 there
was an increase of only 2 millions over the figures of the previous year. So
that not only the normal increase which we had been getting before the in-
troduction of the increased rates has been checked but, over and above, there
was the large drop between the year previous to the increase and the year
immediately following the increase. It is no doubt true that some Hon-
ourable Member§ have mentioned that the drop was not only due to the
increase in the postal rates but also to the slump in trade ; but I would ask
those Honourable Members whether there is now that slump in trade which
existed seven years ago?! There is one important criterion by which that
may be tested. The number of value payble articles and lotters which pass
through the post office would be a good index of the volume of trade for which
the post office is responsible. You will find, Sir, that in 1921-22 it was a
little over 5 millions, but in the next year it was a little less than 5 millions.
After that it has gone on increasing until in 1928-27 it is near about 6 mil-
lions. So the statement that the drop is due not so much to the increase in
the postal rates as to thesslump in trade, I submit, is not supported by the
figures that we have in the Government statistics.

The next question that arises is that when this increase was supported
in the other place as also here seven years ago, one of the principal grounds
that was assigned by the then Member in charge was that he wanted to
serve the rural areas, and he wanted to increase the emoluments of the staff
in the Department. No doubt during the last few years there has been an
increase in the number of post offices, but is that commensurate with the
increase that has been effected in the postal rates? As was stated by the
Honourable Sir B. N. Sarma at that time, the additional revenue which
wordd be available to the Government of India by the increase would be
about Rs.70 lakbs from postoards and about Rs. 80.to 90 lakhs from
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letters. So the increased income was taken to be about Rs. 1} crores.
But what is the amount that has been actually spent on post offices in
rural areas ? I would take the figures of the last two years. During the
year 1925-26, no doubt, as it is mentioned in ‘ India in 1927-28 ”, 707 new
post offices were opened ; but Mr. Coatman js discreetly silent about the
number of post offices that bhave been abolished during that year. By
comparison of the figures I find that as many as 251 post offices were closed
during this year. During the next year, 1926-27, 991 post offices were
opened, but as against that 262 post offices were closed. It was pointed
out about 4 or 5 years ago that by starting village post offices even when
they are unremunerative Government incurs a loss of about Rs. 100 per
year per post office. Even taking it for granted, though thatis not an
actual fact, that all the post offices here mentioned were in rural areas
and in each of these cases Government was incurring a loss, what is the
total amount that is being lost by Government by starting these rural
post offices ? So it appears that the principal reason by assigiing which
this increase was got by Government has not been supported by the
subsequent programme and policy of Government, THe increase in the
pay is responsible also for-an increase in the expenditure as a whole. That
increase is coveied by the increased income which the post office has got
in the course of the last five years. FKach year the income is increasing
by a certain figure. I shall not trouble this House with detailed figures.
But if it is controverted by any Honourable Member I shall place the
figures before the House later on. The increased expenditure on account
of the new scale of pay sanctioned is covered or almost covered by
the increased income in this Department during the last five years.

Sir, I have already mentioned that commercialisation of the Postal
Department has been accepted by this House or by the Legislature as a
whole, but does that mean that the Central Legislature has accepted
commercialisation of the policy of the Department ¢ It is only a question
of keeping accounts which had bteen decided by the Legislature. The
Legislature did not certainly approve of commercialisat®n of the policy
by which the Postal Department’is run. I would give you, Sir, two or
three instances which will show the way in which Government has at-
tempted to take away from the Postal Department lakhs and lakhs to the
general revenues of the country, which should in the ordinary ecircumstances
have been left to the Postal Department. The most important head would
be the interest that is being charged on the capital that has been used in
building up the Postal and the Telegraph Department. Up to 1923 or 1924
nothing was being charged. But when commercialisation was in the air
the help of Chartered Accountants was taken, and the system by which thé
interest was to be charged was arrived #t. We find, that as m®h as 50 to
60 lakhs is being charged on this head %lone. The principle on which the
figure is arrived at is certainly a novel one. During the last 50 or 60 years
the Postal Department has not been run always at a loss, but there have
been years when there had been lakhs of profit which had been taken into
the general revenues of the country, but Government would now value the
total property which is under the Postal and Telegraph Department
although...... .

.. Tee HoNouraBLE THE PRESIDENT : Order, order. I must ask the
Honourable Member not to anticipate his Budget speech for Wednesgday,
buf to try and come back to postcards.
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Tae HoNoUraBLE SruuT RAMA PRASAD MOOKERJEE: 1 am
-going to show that by curtailing expenditure under certain heads it is
possible for Government to reduce the price of postcards: the loss which
would be incurred by such reduction will be met or more than met by
..omission or curtailment of expenditure under the heads I am mentioning.

Tas HoxoUraBLE THE PRESIDENT : The Honourable Member will
“have an opportunity of saying all that on Wednesday. He will have further
opportunities of saying it when the Finance Bill comes before this Counecil
for consideration. I am not suggesting that the Honourable Member is out
-of order in the remarks he is making. I am merely suggesting it to him
that he is not well advised in speaking of the Postal and Telegraph Depart-
ment budget as a whole on the discussion which he raises in regard to
postcards.

Tee HovourasLE SrRyur RAMA PRASAD MOOKERJEE: I shall
“try to be brief on this point as much as possible, but I cannot develop the
- argument without mentioning at least some of the points and at least this

important head—the interest that is charged on the capital. Although the
whole of the capital had been advanced from the revenue and not
from loans the very fact that thos2 large amounts had been advanced
from revenue without any stipulation of payment of any interest shows
the principle under which the previous Governments had been acting, in
spite of those facts interest is being charged from 1925 and the Postal and
‘Telegraph Department is made to pay Rs. 50 to 60 lakhs per year on that
head alone. Sir, the next point that I shall mention is that quite a large
number of telegraph offices are situated at such points in the country where
they do not benefit the locality by itself, but those are stationed from
political points of view. Just as we have strategic lines, so we have strategic
telegraph offices also. What is the amount that the ordinary revenue of
the country would contribute to the Post and Telegraph Department for
the services rendered by this Department to Government as a whole ?
Either you have commsarcialised the Post and Telegraph Department or,
Sir, it has not been so done. If it has been commercialised, as it is
‘maintained by Government, then all the services that are being rendered by
-these Departments to the country at large or to the other Departments
of Government should be properly valued and the money value thereof
should be credited to the account of the Post and Telegraph Department.

There is one other head of expenditure, Sir, which was introduced some
time ago. Previously, all the pension charges were being made not out of
the Post and Telegraph revenue, but out of the general revenues of the
country. tnat certainly was wromg in principle. Government, since the
principle of oommercia.lisa.tiop was acteptad, put down a figure which was
not the actual amount which was being paid out of the general revenue for
the pension charges of this Department but it was 100 per cent. more.
1 find that 50 lakhs were put down three vears ago as the amount which
would be payable by the Department as a whole to the general revenues
although as a matter of fact it was acknowledged by the Honourable Member
in charge that only 23 to 25 lakhs was being paid out of the general revenues
1 would have understood the position if a separate pension fund was bei :
created With a view to safeguarding the ultimate liability of the Post and
Telegraph Department, but that is not what is being done. The whole of
thfs additional amount is being transferred to the general revenues of the
country, although the gencral revenues are not paying the whole of -the



REDUCTION OF PRICE OF POSTCARDS. 185
0

amount at the present moment,—and there is no knowing whether the
general revenues would or would not in the future be paying the pension
charges of this department. Sir, if the postal rates are lowered, the loss
would be more than compensated if some of these items are properly cradited
to the Post and Telegraph Department and are utilised for the purposes for
_ which these sums are being rezlised. By one hand you realise 150 lakhs of
Tupees from the Postal Department by increasing the rates, but by another
hand you take out of the same Department 50 lakhs at one place, 25 lakhs at
another place—there are other heads also, but by these two heads alone you
‘take away 75 lakhs of rupees from the Post and Telegraph Department. As I
told you, Sir, before, it was computed at the time when these rates were in-
creased that an additional income of 70 lakhs would be available by increas-
“ing the price of postcards. I would point to these two items—not to speak
-of many other items which I know of and which I might have brought to
the notice of the Council—from which alone we get an amount compensating

“the loss to be incurred by reducing the price of postcards.

One other point, Sir, It has been mentioned more than once in this
Council and in the other place that it is a commercial concern that you are
~to deal with. But is it really a concern run on commerciai lines 2 When
vou reduce the rates of foreign telegrams—as a matter of fact Government
lost 15 lakhs of rupees during the last year —that was not to the interest of
the larger section of the public of India but only of a limited number
of influential people in this country and was not a commercial proposision.
When Government carries the newspapers on payment of one pice from
-one corner of the country to another, the question of commercialisation is
not raised because there also you have got powerful interests to cope with.
When press telegrams are sent at lower rates no question will arise about
commercialisation because there again it is8 a powerful interest which has
to be coped with. When the rates are increased to one anna for letters, the
minimum is made 2} tolas. That again is not to the interest of the ordinary
public but cof the commercial community in India. These and many other
anomalies are in existence in the Post and Telegraph Depargment, which go
to show that the Department is not being run on real commercial lines or in
the interest of the general public of the country as a whole, but mainly with
an eye to the interest of particular communities or of certain powerful
interests in this part or that part of the country.

The time has come, Sir, when we should do something real to please

“the people. The nrdinary man does not understand most of the large politi-
-cal issues that may be fought out in this House or elsewhere but that which
-appeals to the ordinary lay publicin India would be the reduction of postal
rates or the reduction of the salt duty,or some such other thjpg. In no

-country is the administration so costly gs in India,s and in no country has
-civil and military expenditure risen to such a high figure as to necessitate
“the imposition of new taxes in the way in which it has been done in India.
By raising the postal rates there has been caused in India discontent and

unpopularity which I am sure is not appreciated by Government as it ought
tobe. Every time a man sits down to write a lettef he is reminded of

this fact that, although he had the right to send a postcard from one part of

the country to another for 30 or 35 years on payment of one pice, he i now

compelled to pay two pice forit. Increased taxation, like the raising of

postal rates, creates such deep-rooted discontent that it undermines the very

foundation of every established Government. You may increase the military

budget, modernise inilitary equipments, but Government can never afffrd
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to forget that the Government of a vast continent like India cannot continue-
for an indefinite period on military preparation alone ignoring the goodwill
of the governed. Once the sleeping Sampson is awalened, the whole edifice-
of the present Government will collapse like & pack of cards.

There is one other point of view no doubt from which the action of Gov-
ernment in increasing postal rates or imposing a salt tax or such other taxes-
may be looked upon 8s being helpful in the propagation of discontent
throughout the country. It is from that point of view that a Lord Curzon
or a General Dyer islooked upon as being helpful to awaken a spirit of
nationalism throughout the length and breadth of India much more than
even a Montagu might have been considered to be.

TrEe HoNoUraBLE THE PRESIDENT : The Honourable Member has
12 Noox. exhausted his time.

Tee HoNoUuraBLE SRuT RAMA PRASAD MOOKERJEE : I have
almost finished and will not take more than two minutes.

TaE HoNOURABLE THE PRESIDENT : The Honourable Member would
have found his time ample if he had taken my advice.

,Resolution moved : -

¢ This Council recommends to the Governor General in Council that he should take
steps at an early date tc have the price of postcards reduced from half an anna toa
quarter anna each.” .

Tue HoxouraBLE Mr. A. C. McWATTERS (Industries and Labour
Secretary) : Sir, I should much have preferred if the Honourable the Mover
of this Resolution had waited for a few weeks when we shall probably have
a discussion on much the same subject in connection with the Finance Bill,
Iam glad, however, that the Budget papers have been in the hands of
Honourable Mext.bers now for a few days, and therefore we can approach this:
subject as a practical problem, because I cannot think there is very much
use in debating pious hopes. We want not to debate this subject as a
theoretical proposition or as an academic proposition, but in relation to the
near future as we can see it in conncction with the financial position of
the country, and therefore, Sir, I would first call attention in very few words
to the general financial position which has been disclosed to the House in the
Budget papers.

Very briefly, the position is that the hopes which we entertained
two years, ago when the provincial contributions were remitted that
the gap would shortly be closed have not yet been realised. The
Honourable the Finance Member has been able to balance his Budget but
only by recourse to the Revenue Reserve Fund. The Honourable Sir George
Schuster, coming to this country with an unprejudiced eye and with
& fresh outiook, has, if I may say so, faced the position and explain-
ed it not only clearly but courageously. I think it is clear to every
one who has studied those papers that this gap has not been filled up
and that this is not the time to contemplate giving away large amounts
of Government revenue, for the proposition which the Honourable the Mover
has put forward does involve a very substantial loss of revenue. He
vimself did not mention definite figures, but I may tell the House.
that the loss involved will certainly exceed a crore of rupees. If we

n
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take the actual number of postcards in circulation, we can, by a purely
mathematical calculation, see that a reduction from half an anna to a
quarter of an anna will mean something like Rs. 90 lakhs. But that
is by no means the end of the story. As has been explained in this
House time and again, a reduction of the postcard to a quarter of an
anna, while leaving the letter rate at one anna, is not an economical
proposition. There will be a diversion from the more expensive letter
rates to the cheaper postcard rates, and this is all the more true
because, as has also been explained again and again, the postcard is
very largely used--not entirely of course, but very largely used—by
business men, middle class men, and commercial men in the big indus-
trial centres. Speaking on this subject only last year, I gave the
House some figures for typical parts of the country, I took Bihar and
Orissa, which is a typical rural province, and I showed that the
population there was 38 million and the number of postcards used was
33 million, whereas in Bombay the population is 27 million and the
number of postcards used was 101 million. It is therefore clear that
a reduction such as is contemplated without a general revision of our
postal rates, as a whole, will certainly increase this loss beyond the 90
lakhs which I mentioned. There is a further point. At a quarter of an anna
we should be carrying every postcard at a loss. Every postcard requires to
be handled, sorted and delivered, and the cost of the staffin dealing with
it is very large indeed. It is only in the smaller post offices—the one-man
post offices—where we can deal with an increase of traffic such as would
undoubtedly arise from this proposal without increasing our staff.
Therefore, the increase that would result, so far from reducing the
deficit, would add to it, and therefore, I am mentioning a very modest
figure indeed if I say that the loss on this proposal would considerably
exceed a crore of rupees. I ask the House whether, considering the
general financial position, this is the time to contemplate in the near
future a reduction of revenue of that amount.

But I also wish to look at it more particularly from %he point of
view of the Budget of the Post and Telegraph Department. The Honour-
able the Mover of this Resolution devoted a great deal of his speech
to a very able analysis, from his point of view, of our commercialised
accounts, and I am with him in a great deal of ewhat he
says. He quoted Lord Curzon and I accept absolutely what Lord Curzon
has said. He said that the Department should be for the benefit of the
public and not for pecuniary gain. I am entirely with him in that. We do
not propose to rake use of the Department for pecuniary gain ; but we also
do not propose that the Dapartment should be a burden on the general tax-
payer. We certainly contend—and I hope rightly—that we have I view
always primarily the interest of the publid. At the same time, we do not
propose that the Department should impose on general revenues a serious
tax, Now, Sir, taking the Budget of the Department, I will call the atten-
tion of the House to pages 3 and 4 of the special detailed statements regard-
ing the Post and Telegraph Department. Taking the current year, it is anti-
cipated that the Department, as a whole, would work at a loss of Rs. 28}
lakhs. Taking the next year, we hope that the loss will be reduced to
Rs. 7,83,000, and if we exclude the loss on the working of Radios, whichk has
now been separately distinguished in the accounts and which we expect to be
Rs. 10 lakhs, the Department should be just able to cover its expenses.
That is the Department as a whole. But what we have to consider to-day <
18 the ppstal side of the Department. If yon take the postal side of the
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Department, you will find that in the current year there is a loss of Rs.
5,42,000, whereas next year we hope for a small gain of Re. 3,91,000. Now,
Sir, one of the objects of this system of commercialised accounts is to have
a pro forma account of the three sides of the Department so as to see
whether each side of the Department is paying its way or not, so that
you may judge whether rates should be reduced or increased. With a
possible surplus of about Rs. 4 lakhs there is obviously no margin on
the postal side for making a big reduction of something like a crore or more
than a crore of rupzes. Now, Sir, these commercialised accounts were placed
before the Public Accounts Committee and they were in general accepted by
“them without comment, and I contend that they do show, Sir, very clearly
whether each side of the Department is or is not paying its way. The
Honourable Member mentioned interest charges, and he hoped that by
excluding interest charges he would find a large proportion of this crore of
rupees which he wishes to obtain. I would point out to him that the interest
charges fall almost entirely on the account of the Telegraph side of the
Department. If he will study these figures, he will see that the total interest
charge debited to the Post Office side is Rs. 6 lakhs. He will only get a
very small sum from these interest charges to meet his crore of rupees. He
dealt with one or two other points in connection with commercialised
accounts, for example, the rates at which we debit pensionary charges. These
figures represent the actuarial liability and not the exact charges payable at
the moment, and I contend that this is the right method.

Well, Sir, that is broadly the position. The general revenues as a whole
cannot afford at the moment anything like a reduction of a crore of rupees,
when the Budget has been balanced only by recourse to the Revenue Reserve
Fund, and the postal Budget cannot afford it either. I cannot do better
than quote from the Honourable the Finance Member who dealt quite clearly

with this matter in paragraph 39 of his Budget speech. Dealing with next
year’s Budget‘ Position, he said : .

* The position is thus more satisfactory, but I regret that it still falls far short
of anything which would make a reduction in postal or telegraphic rates justifiable. *

Therefore, Sir, when that is the position, and when we cannot see in
front of s at the moment in the near future any possibility of making
this reduction, I think it is really useless for the House to debate a

Resolution of this character which could not be anything more than what
I have called at the beginning a pious hope.

1 should like, Sir, to develop the subject at much greater length, but
I feel thzt I shall almost certainly be speaking on the subject again in
the course of the next few weuks when the Finance Bill comes before
this House. I should have liked to take the point very strongly that any
premature reduction will not be in the interests of the Department it-
self. I should like to have dealt at some length with our development of
postal facilities to which the Honourable the Mover did refer. Now two
years ago the Honourable Sir Bhupendra Nath Mitra gave some figures
to this House. He showed thatin the years 1925-26 and 1926-27, 1,400
new post offices had been opened in rural areas as compared with 786 in
the preceding nine years. The Honourable the Mover asked how many
have been closed. He rather challenged these figures. Well, Sir, I can
«give him later figures. I will give him the total net increase in the num-
ber of post offices between the 31st March 1925 and the end of December
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last year, and that net increase is 3,332. That, I think, Sir, is a suffi-
cient answer to the Honourable Member and shows that we have kept
constantly in view the development of ‘rural facilities,. Our ideal is to
bring postal facilities so far as we can within the reach of everybody.
It is a big programme and it will take years to carry out. But I con-
tend that the mere reduction of the rate will do really less good to the
‘persons whom he desires to benefit than the bringing within their reach of
tal facilities. Then again the Honourable Member dealt with the
gures of the circulation of the postcard and he rather challenged our view
that the big drop after 1922 was not solely due to the reduction in the
rate but was due largely also to the slump in trade. It was of course
due to both. He then went on to quote figures for the succeeding years.
He showed that the drop was only being very slowly made up. He was
very careful not to take his figures up to the year 1927-28. Perhaps they
were not available to him. In 1927-28, I may inform the House that the
increase in postcards was 24 millions, as compared with an average annugl
increase up to 1919 of 14 millions. So I think that we have turned
the corner and that we are now steadily, and I hope rapidly, increas-
ing the circulation of the postcard even at its present rate. That, Sir,
isall I have to say on the present occasion. From the point of view
of general finances, from the point of view of the budgetary position of
the Department and from the point of view of the interests, not only
of the Department itself but of the persons whom this Resolution is
-ostensibly intended to serve, I think this House would be doing no
good by accepting a Resolution which is in merely general terms and
which Government do not at present see their way to carry out in the near
future. Therefore, Sir, I should be glad if this discussion could be dropped
at this stage, and those, if there are any, who differ from me as regards the
present budgetary position might take up the challenge when the Finanoce
Bill comes before the House. I am afraid I am unable to accept the
Resolution.

Tre HonousasLe CoLoNEL Nawas S UMAR HAYAT KHAN (Punjab :
Nominated Non-Official) : Sir, I had no mind to speak but when I heard
-one or two remarks which have fallen from the Mover I thought I should
say a word. As to the Resolution itself, of course it is put very ably, but
when one is speaking and one gets warmed up sometimes one Yorgets what
one is saying. A remark has been made about the uselessness of the Army
and the crumbling of the Government like a pack of cards. I would remind
my Honourable friend that if we had no Army he would have no Reforms,
and he would not be making such speeches here in the Council. See what
has happened in Afghanistan, where the Army was not properly tgaired and
organised. He perhaps thinks that Govegnment’s ho#ise is built of a pack
of cards and is going to fall. I would remind him that their house i charged
with electricity ; it is dangerous to touch electricity and one is sometimes
electroouted. The martial classes are always going to stick to the. Govern-
ment and if any one thinks of stretching out his hand to knock down what
he thinks is a house of cards he will find his hand cut®off before he can
reach the pack of cards. These speeches are circulated in the Press and the
public read them, and they might think that statements like these are true
if they are not contradicted by somebody else. For that reason I thought
I would just say a few words.

Tae HoNourasre Mr. MAHMOOD SUHRAWARDY ( West Bengaf :
Multammadan ) : Sir, I shall be failing in'my duty to my constituency if I
. - -
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do not rise to speak a few words-on the matter of the reduction of the price
of the postcard. The question has been discussed in this House and else-
where so- threadbare from all points of view that there seems to be no new
arguments to carry conviction to the Government. The reduction of the
price of postcards has become an annual question and the Government also-
give the same stereotyped reply. Beyond this, Sir, they do not move an
inch from their position. Well, Sir, time after time, year after year, repeated
arguments have been urged on the floor of this House for the reduction of
the price of postcards whenever there is a surplus. But I find that the net
profit is either swallowed up by the Telegraph and Wireless Departments or
credited to the general revenues. This year, as I notice, there is a little-
deficit and the Government have come out with their fifth-rate excuses of
the limited resources at their command. But, Sir, I wish to impress upon the-
overnment as sincerely as I can that their numerous beneficent activities.
will be better appreciated by a reduction of the price of the postcard. Sir,
the excuse for the continuance of the present rate for postcards, however
reasonable and cogent it may appear to us, is too technical for the compre--
hension of the simple villagers and of the masses when they are denied their
much-needed relief for ever. Sir, I think the price of postcards and letters
was increased in 1922 as one of the measures sought to cope with the
exigencies of the war, and the then Government were justified in doing so.
But ever since, down to the decade after the peace, frequent attempts have
been made to persuade the Government to veduce the postal rates but
with no tangible results. Sir, what does it matter to the people of
the remote villages whether you spend lakhs for keeping abreast of the
latest developments in wireless and aviation ? What does it matter to
them whether you can talk on the telepbone from one hilltop to
another hilltop, from Delhi to Simla, or from Bombay to Calcutta
or from Poona to Madras ¥ It is all the same to them so long as greater -
facilities for their comfort in the matter of postal communications are not
within their easy reach. Sir, if you want to catch the imagination of the
people, from the prince to the peasant—if you really want to lay claim
to be a better Swarajist than the Swarajists themselves—if you want to
relieve the rich and the poor alike—if you want to please the master down te
the servant—che bearer who brushes your shoes—then do that act of service
and devise some means by which you can reduce the price of the postcard.
I dare say, Sir, that the Government Members cannot fail to appreciate our
relation to the poor men and the villagers, whose comfort and convenience:
we, a8 their accredited representatives, are hound to further. Sir, I come
from a congtituency which consists pgrhaps of the poorest Mussulmans of the
country and I speak from my personal experience as to how difficult it is for
them to afford to pay half an anna for a postcard that would fetch them
anxious news from their distant relatives. Sir, I have seen how the people
of my country take a morsel of food with a pinch of salt with suppressed
tears. I have seen all this. Sir, I stood here on the floor of this House,
even as I do now, and knocked at the door of Government in vain. But,
Sir, we shall continue the same process of knocking again and again until it
finally opens. Lastly, in all earnestness and sincerity I appeal to Govern-
ment, resourceful as it always is, to devise some means by which it can
reduce the price of the postcard. With these words, Sir, I accord my full
i}l port to the Resolution of my Honourable friend Babu Rama Prasad
erjee. .

< e



REDUCTION OF PRICE OF POSTCARDS, 191
[]

Tae HONOURABLE Srwyur RAMA PRASAD MOOKERJEE : S8ir, I
have not got very many words to say in reply to what two of the Honourable
Members have stated. It has been mentioned by the Honourable Mr.
McWatters that the general financial condition of the country does not
warrant a reduction in the postal rates at the present moment. As I made
it, clear in the beginning, I do not expect the Government to revert to the
old rates immediately in the present Finance Bill. That is exactly the
reason why I have tabled this Resolution independently of the Finance Bill.
I want Government to go into the question minutely during the next year,
.80 that steps may be taken in the near future to lower the rates. ButI
find the Honourable Member harping on the same note that with the pre-
sent financial condition as laid bare by the Budget estimates which are to
be considered by the Legislative Assembly it is not possible to introduce the
«change at once. I did not overlook that. That was exactly the reason
why I wanted Government to go into the matter more fully at a later stage.
He has also stated that the loss would be one crore or more than a crore.
But, Sir, as I mentioned in the beginning, on the facts stated or on the figures
supplied by the Honourable Member in charge in 1922 the total additional
income which Government expected was Rs. 70 lakhs from postcards. Thbe
Honourable Member in charge at that stage left out of consideration 20 per
cent. of the total number of postcards that was being used at that time as
there was bound to be a fall in the number as soon as the rata was increased.
‘So, instead of there being a loss of a crore, on the figures as given by the
Honourable Member six years ago, the diminution would be about Rs. 40 to
50 lakhs at the utmost and not a crore. There is bound to be a large increase
as soon as the rates are reduced.

The next question with which he has agreed with me is about the fact
‘that Government should not get any pecuniary gain from the Post and Tele-
graph Department. But he has not touched on the points that I raised, the
indirect way in which Government is making a gain from the Post and Tele-
graph Department. Government does not openly say that so much is being
taken out of the Postal Department as profits of that Department, but
charges which are being levied from the Department as being due to the
general revenues, charges which in my opinion, and of many other Honourahie
Members, are not justified ; those are the indirect methods by which Govern-
ment is making a very large pecuniary gain from out of the Post and
‘Telegraph Department. °

With regard to the next point mentioned by the Honourable Mr.
McWatters about pension contribution, he says that that has been approved
of by the Public Accounts Committee. But probably he forgets that the
pension contribution was first incorporated in the revised estimates of the
year 1924-25 although no amount had been included in the budgok estimates
when they were passed by the Legislative Assembly, and this was a point
pressed by various Members of the Assembly the next year. The opinion
-of the Assembly was not taken on the question as to whether the addi-
tional Rs. 25 lakhs should be taken from out of the Postal Department
in the way in which it is being done now. The Honourable Member
has also mentioned that it was simply an actuarial calculation by which
the figure has been arrived at. Bu® he has not answered the point
that has been raised by me, namely, what is the objection to taking the
-amount which is being actually paid from the general revenues to meet the
charges of the pension contribution. We are not thinking of the later
commitments of the general revenues for meeting pension charges. But, if
the contribution which is equal to the amount which is being actually paid
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out of the general revenues to meet the pension charges is taken from
the Post and Telegraph Department, I would have no objection thereto ; but
that is not being done.

There is one other point, Sir which has been mentioned by my
Honourable friend the Honourable Nawab Sir Umar Hayat Khan. I never
suggested that the military ought to be abolished from this country ; but
when we are spending crores on the military budget—and I am glad to find
His Excellency the Commander-in-Chief in his seat now ; he has been able-
to cut down the expenditure by Rs. 1} crores and which is expected to:
increase to Rs. 2} crores in the course of the next year or two from the figure
which we had last year or the year before last—is it too much to expect that a
certain portion which is now being utilised for the modernisation of the
military units in India would be devoted to the purpose of lowering the
postal rate ? If in place of taking four years to modernise the military
equipments in India, it is made five years, I do not think that there will
be any serious difficulty in the way ; by this method also we can reduce the
postal rate, because that would be an additional amount available in the:
general revenue Budget of the country, and the difficulty of balancing the
Budget will be obviated. There would be no difficulty if we take this step.
I never suggested that the whole military is to be abolished or that all
the soldiers should be disbanded in India. I know my Honourable friend
is a member of the martial races ; I may not belong in his estimation to
a martial race ; but the necessity for the military is patent to every
Member of the House from whichever part of the country he may come.
He need not have, moreover, mentioned Afghanistan in this connection.
That is exactly the place where, in spite of the whole race being a

martial race, the country is now engulfed in a suicidal fight among the
different sections.

Sir, I would only make one last appeal to the Honourable Members of
this House ; theeduction of the postal rates would not affect any Member
of this House a8 very few Honourable Members of this House would write
any postcards, but that it would be a measure which would appeal to every
member of the lay public in this country and specially the poorer section in
this very poor country of ours ; it would further be a step in the right direc-
tion if the goodwill of the people is to be recognised by Government as an
asset. The Honourable the Finance Member in introducing the Budget in
the other place has referred to goodwill and I do not know of any other
potent factor by which the goodwill of the country may be got by Govern-
ment than by lowering the postal rate which would affect the poorest of the-
poor in the nountry and which ough¢ to be resorted to by Government even
if it be at the risk of lowering the income. Government did not feel nervous
when the rate for foreign telegrams was reduced. This is just another thing
of tle same nature but one that would affect a much larger section of the
public than the telegraph rates have affected.

I commend my Resolution to the House.

Pre HonouraBLE MR. A. C. McCWATTERS : Sir, I do not propose to-
say more than two words in reply because I feel that it is the general sense
of the House that a general discussion of this subject is probably less
fruitful than a more concentrated discussion which we shall have no doubt
in% few days’ time. But I must say that I cannot at all accept the
Honourable Member’s figure of 50 lekhs. I think if he would look at the
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estimate given by the Honourable Member in charge himself in any one of
the last two or three years, he will find it is nearer my figure than his, Iam
tempted to argue with him at length about the form of our commercial
accounts, but I do not feel the House wishes me to do so. I think these
accounts are close enough to give us a general idea whether the rates in each
section of these accounts can or cannot be reduced and Government'’s
declared policy has been, their main object in forming these accounts has
been to see whether each section is so working that modification in rates
would or would not be justified. I think therefore the House would be well
advised not to accept this general Resolution but to concentrate on
a more practical issue.

TeE HoNOURABLE THE PRESIDENT : The question is :

““ That the following Resolution be adopted, namely :

¢ This Council recommends to the Governor GGeneral in Council that he should
take steps at an early date to have the price of postcards reduced from
half an anna to a quarter anna each ’.”

The motion was negatived.

RESOLUTION RE ASSESSMENT OF INCOME-TAX ON THE
ANNUAL VALUE OF RESIDENTIAL PROPERTY.

TrE HoNoURABLE Ral BAHADUR Lars RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, I rise to move the Resolution which stands in my
name and which reads as follows :

¢ This Council recommends to the Governor General in Council that assessment of
income-tax as regerds income from leased property be made on the actual income
received and not on the supposed annual letting value ; and that, in case such income
is realised by rccourse to law, the actual legal expenses incurred be allowed as an extra
deduction when assessing the tax.”

Sir, my Resolution of to-day is a modest attempt to pcintwout a few of
the many illegalities and irregularities comwmitted and arbitrary powers
exercised by the Income-tax assessing authorities while making assessments.
An Income-tax Officeris given arbitrary powers under the Act ; he is author-
ized to make assessments under section 23(4) of the Act according to his
sweet will and pleasure. He should proceed according to law on the evi-
dence before him of members of the public or his own officers, as is clear from
the wording of section 37 ; but this is all ignored ; even though his order be
set aside or modified, no costs are allowed to an assessce who undergoes the
expense of preferring appeals. Had there been this provision of law, there
would have been some check on his arbitrary power and he would l#®ve been
more considerate in the matter of assessméut.

One of the most important of the arbitrary powers of which I corspicu-
ously make mention is that the present Act makes no provision for any
reference under section 66 (2) to the High Court of any order that a Gommis-
sioner may pass under the proviso to section 33, however arbitrary that
order might be. In this connection I would also point out that under
section 66(2) an assessee is required to deposit a fee of Rs. 100 ; whether ® the
Commissioner makes or does not make a reference, that fee is forfelteq.
There seems no justification for forfeiting the reference fee if no reference is
made. There are many more such arbitrary powers and anomalies wthLl
require the special attention of Government and which require amendment.
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Income-tax, as its name implies, is a tax on income alone. ) No c!eﬁ.nition
of the word “ Income ” is attempted under the Act. But its dic'ionary
meaning is obviously clear. It is that which comes in; its legal concept 18
that which comes in minas the expenses, . the excess of income over
expenditure ; the annual receipts of a private person or a corporation
from rents, business profits, otc. This definition, in its simplest form, has,
it seems, been adopted in the Indian Income-tax Act, as is clear from the
wording of section 3 which is a charging section. .

“ Where any Act of the Indian Legislature enacts that income-tax shall be
charged for any year at any rate or rates applicable to the total income of the
assessve, tax at the rate or those rates shall be charged for that year in accordance
with, and subject to the provisions of, this Act in respect of all income, profits and

gaths of the previous year of every individual, Hindu undivided family, company, firm
and other association of individuusls.”

But I will presently show that landlords and owners of house property
are treated differently from those who derive income from business,
prof essional earnings or salaries. Income under these heads, that is, business
and professional earnings which are dealt with under this Act under
sections 10 and 11, respectively, is assessed on actual receipts or con-
structive receipts in conformity with the definition of the werd  Income
whereas income from property, the method of computation of which is laid
down in section 9, ie made on the * bona fide annual value ’. This unfortu-
nate expression is d~fined by sub-clause (2) of section 9 of the Act and has
been explained in paragraph 28 of the Income-tax Manual and will be the
main point of my discussion to-day.

« Annual value shall be deemed to mean the sum for which the property might
reasonably be expected to let from year to year.”

Under the Act as it stands at present, the assessment of income from
property is made not on the rent that can be received, but on the rent that
can be supposed to be received. For this calculation, the assessing autho-
rity is vested with arbitrary powers. He is the sole judge to hold that a
particular bupgalow on an important road ora house in the congested
parts of a city is capable of fetching more rent than it actually
does, whereas under section 10, which deals with business, he cannot say
that an article has been sold by a trader for Rs. 10 whereas it could
be sold for Rs. 15, and that the latter price would only be considered for
the purposes of assessment, I know of a case in Lahore where Hajee
Peer Baksh, an owner of landed property, was assessed on the rental
income of a shop in excess of that which he had shown and possessed.
The assessing officer rejected the documentary proof, namely, the letter of
tenancy and accounts showing the rent receipts, by contending that the rent
charged pas less as compared witk the rents prevailing in the locality. This
decision was upheld on appeal.c No assessee can choose to be a loser by
renting out property in this manner except in very rare circumstances when
it otherwise pays him to do so, and even in such circumstances it is not
desirable to assess him on the amount which he does not receive or for which
there is no such stipulation. In a business, say of a book-seller, the traders’
sale prices of book} are fixed, but from a particular charitable institution he
charges 5 ger cent. less, which rate-is less than the rates prevailing in the
market. Section 10 read with section 13 of the Income-tax Act gives no
arbitrary powers to an Income-tax Officer to include in the sale proceeds
returned by that bookseller the amount to the extent of which concession
in shown by the trader to that institution. He must accept the profit and

. 5
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foss account of the trader, in which the sales in favour of that particular
institntion are shown to have been made at concessional rates. It is not
within his jurisdiction nor within his competence to do that in the case of
-the assessment of a business man which he can doin the case of an owner
of property. If an owner of landed property can afford to let his property
10 a tenant at a lower rent simply because the tenant happens to be a friend
ora privileged person, an Income-tax Officer has no reason to add the
rational value according to his sweet will and pleasure because the tax is to
be charged on what comes in and not on what is supposed to come in.
‘This differential treatment of two classes of assessees, namely, a trader and
an owner of house property, should be abolished.

Side by side with this proposition, I would ask the Finance Secretary
to consider another hardship of a greater magnitude which the present Act
inflicts upon an assessec owning house property. The assessment in case
of income from house property under section 9, as I have explained in the
beginning;-is made on the rent receivable during the year regardless of what
has actually been received by an assessee. In this respect also an assessee
owning house property is harshly treated. How anomalous, unreasonable,
unjust and illogical it is to assess a man on an income which he does not
receive ! To illustrate my meaning I would take a particular example, a
widow whose only source of income is house property. She has let it at a
monthly rent of Rs. 250 per month. The annual letting value is Rs. 3,000.
As ill luck would have it, her tenants are stubborn ; they do not pay her
for a full year and then abscond. The income-tax authorities, after making
the fixed statutory allowance for repairs, charge tax on the supposed income
regardless of the fact that she has not received a pie. How very hard it is |
‘Why talk of a hypothetical case ? I will give you a concre te example. Mrs.
Buckley had taken certain premises on a long lease from Khan Sahib Sheikh
Mobammad Nagi on the Mall, Lahore. She did not pay the rent of the
premises for some time ; but in spite of this the taxing authoiities continued
to charge on the rent due from the tenant. The arrears went up as high as
Rs. 75,000 ; the landlord had to gi™ up the arrears, an® in the year of-
writing off such a large amount, he claimed this amount as a bad debt in
‘the assessment for 1927-28. No such allowance was made, the appeal was
dismissed and the decision was upheld by the Commissioner of Income-tax
for the sole reason that tax on property is charged on theeannual letting
value, and that no allowance for short recoveries or non-recoveries is
provided for by the Act. I would appeal to Honourable Members of this
House to consider if there could be a harder case of an entirely illegal
taxation. Rupees 75,000 are charged to tax even though not a pie has been
received, and the pith of the whole affair is that no allowance is made when
this is finally written off and the ctaimant to it foregoes all his right to
receive it. This hardship can be avoided and the assessment of income from
‘property can be brought into harmony with the assessment from business,
professional earnings and salaries only if actual realizations of rent are
-charged to tax, that is, in taxing it against the annual value allowance is
made for short recoveries or for non-recoveries. .

Sir, It is well known that under the head business the Government
of India have issued instructions for the allowance of bad deébts or
itrecoverable loans. I will invite your attention to paragraph 37 of the
Income-tax Manual. I fail to understand why a similar instruction
should not issue in order to bring the assessment of income from property
on the same just and equitable grounds as the assessment of income from
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business. Why should an owner of property be differently and differentially
treated ? The only possible objection that I apprehend will confront me is-
that the assessment of property income will be made very difficult if actual
income alone were to be declared chargeable or if allowances were to be made
for short or non-recoveries, when an assessee fails to submit a return and to
submit proof of income from property. I will venture to submit that this
difficulty is only speculative. The present Act enables an Income-tax
Officer to make an estimated income against a defaulter under section 23(4)
of the Act. No one can question his authority even if an assessee were to be-
an owner of house property. The only legal defect existing at the pressnt
time may be that section 13, which entitles an assessing authority to deter-
mine as assessable income from business, professional earnings or other
sources, does not make mention of section 9 which deals with property. To-
safeguard against assessees owning property who do not fulfil their statutory
* obligation under the Act, section 13 should be so amended as to include

section 9 also in order to vest power in an Income-tax Officer to make
estimates of income from property also.

I now take up the concluding portion of my Resolution which claims-
allowance on account of litigation expenses incurred for realizing arrears of
rent. The scheme of the Actis to charge all income profits and gains of
a person and to make allowances for such expenditure as is necessary for
earning profits. The intention is that the expenses so borne should not be of
a capital nature nor those of a personal nature—uvide section 10 (¢x) of the Act.
It is under this sub-clause that a business man is entitled to claim against
income from business such litigation expenses as he has incurred for recover-
ing his outstandings. Surely this is a third hardship for an assessee owning
house property not to be allowed such expenses when he has actually to meet
them for realization. These expenses are not of a capital nature, nor of a
personal nature. There seems evidently no earthly reason for not making
an allowance for tgis, when all that I have said is accepted.

I assure the Honourable House that there is a genuine feeling amongst the
tax-payers that the present method of taxing income from house property is
very defective and it works great hardship on them. The hardship is real

and great. I therefore commend my Resolution to the acceptance of this-
Honourable House.

THE HoNouraBLE MR. V. RAMADAS PANTULU (Mapras: Nox-
MvuBAMMADAN) : Sir, in view of the intimation you were kind enough to
give me that, as my amendment does not fall within the scope of the Resolu-
tion, it would not be in order, I do not wish to move it, I hope a better

fate will overtake my endeavour when I want to bring my proposition
before the House on another occasion.

Tae HoNoUraBLE Mr. E. BURDON (Finance Secretary): Sir, I
had myself desired to ask whether the Honourable Mr. Ramadas Pantulu’s
amendment was in order with reference to cundition (a) to the proviso to:
paragriph 119 of the Manual of Business and Procedure.

TrE HoNoURABLE THE PRESIDENT : The Honourable Mr. Ramadas

Pantulu said he is not moving his amendment. It is therefore unnecessary
for me to give any ruling from the Chair.

3
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Tue HoNouraBLE MrR. E. BURDON : I did not hear that, Sir. Then,
Sir, dealing with the Resolution moved by my Honourable friend Mr. Ram
Saran Das, I gather that the Honourable the Mover only wishes to
attack our existing system in its application to certain particular classes of
cases. Nevertheless I think it ‘will probably simplify our discussion if, in
the first instance, I state what the general position is in regard to the
assessment of income-tax on the annual value-of residential property and
explain why that general position has come to be established. The general
problem of income-tax law and administration out of which my Honourable
friend’s grievance arises is, by what means are the authorities concerned to
determine the amount of annual income which the possession of residential
property represents ? A means must be chosen which gives an equitable
result, not only to the individual tax-payers, but also the general body
of tax-payers, for obviously if one tax-payer pays less than his
fair share of the burden of taxation, this must necessarily increase
the burden upon others. Now, Sir, in the general case under discussion
there are obviously two possible methods of calculation open to
Government. One method is to take the remt actually 1eceived, and the
other is to take an assumed annual value reckoned in azcordance with
scientific principles and with reference to ascertained data of a relevant
character. Closely connected with this question of ascertaining the annual
value of property, we have the question of the proper and equitable means
of determining the expenses relating to upkeep and the administration of
the property which should be allowed as a deduction before tax is calculated
upon the residuary figure. Now, Sir, on the most superficial view, one
might be apt to decide summarily in regard to these two methods that the
rent actually received and the expenses actually incurred would bring
one nearer the truth and that this method of calculation should be
adopted in preference to a calculation based upon anything which involves
assumption. Indeed it seems surprising that any other criterion should
have been adopted. But the superficial and simple view will not stand the
test of practice in a very large number of cases which have t8 be dealt with.
In any event, in the nature of things the choice cannot be made on the
assumption that the two systems are or can be mutually exclusive. You
cannot take one and reject the other for application to the whole field. The
assumed annual value has to be adopted in cases where a propriefor occupies
his own house or allows it to be occupied by a relative or a friend rent free,
for in such cases no rent passes and there is no figure of actual receipt to
look to. Similarly, the test of actual rent cannot be adopted in another
very large category of cases,—my Honourable friend knows ‘how large that
is—the cases of individuals who keep no accounts. Now, Sir, I think this
very brief explanation of our system will show that itehas some justification
behind it, and also that it is absolutely neaessary. It is of course a matter
of common knowledge that local self-Government bodies have to adopt a
similar system where they lcvy a house tax. It may be mentioned also that
the general basis of taxation in the United Kingdom of house property is more
or less the same as in India, and that the assessment in that country is made
upon the annual letting value minus certain flat percentage allowances for
repairs, etc., and not on the basis of actual net income. The alternative®pro-
posal made by the Honourable the Mover, if viewed as one of general applica-
tion, has been considered in the United Kingdom more than once. As early
as 1907 the matter came up for discussion, and the then Chancellor of the
Exchequer refused to accept the proposal on the ground that it wa$
Impracticable. The point was again raisad by the Royal Comamission on
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Income-tax in 1920, and they too ruled out the proposal on the ground that
it would involve a heavy increase in the cost of administration because of the
extra labour of examining detailed accounts in support of deductions. I
think too that it will be clear to the Council that, if proper methods of
assessment are adopted, there is no insuperable’ difficulty in arriving at a
fair and accurate determination of annual value by the * assumed ~’ method.
The building of a house is generally undertaken as a business proposition.
The man who invests his money in house property expects to derive there-
from a commercial return in some shape or another, and in the great
majority of cases he succeeds in doing so. Before he starts building, in
making his preliminary calculations, he has to decide not only how much he
can afford by way of capital cost, but also what the annual outgoing will be
in the matter of repairs and for maintenance expenses. He must get back at
the least interest on his capital, and it is fair to assume that in general he
does so. The matter is regulated by standards which are more or less stable
and ascertainable. Accordingly, both the income-tax authorities and the
authorities assessing a house-tax in a municipality are able to arrive at
results which are fairly accurate and on the whole equitable. As, however,
as I said at the beginning, I gather that the Honourable the Mover does
not intend to attack the system in general, I understand that what he has
in mind is a particular class of case, namely, when “ A’ has let a house
to “B” for a certain annual rent and ‘“ B” defaults in the payment
of that rent. That, I think, is the class of case which he has in mind,
and in such a case the Honourable Member asks for two things, namely,
{a) that the rent which has not been received should not be chargeable
to income-tax, and (b) that if “ A’ in order to recover the rent has to
sue “ B his legal expenses in so doing may be allowed as a deducticn
before the amount actually chargeable to income-tax is determined. In
other words, the Honourable Member wants two new categories of deduc-
tions to be recognized for the purpose of ascertaining in the cases
mentioned the income actually chargeable to income-tax. Neither
deduction is permitted under the law as it stands at present, and if
it were to be decided that the concessions demanded should be granted,
it would at the end be desirable to have recourse to legislation, though,
as an interim arrangement, something could probably be done by
way of nofification under the executive authority of Government. The
only deductions that may be permitted at present from the gross
lex annual value of house property are those specified in
o section 9 of the Income-tax Act, namely, one-sixth of
the gross annual value on account of repairs, insurance premia, interest on
mortgages or charges or ground rent, land revenue, collection charges, and,
at the discretion of thé Income-tax Officer, allowance for vacancies. The
first question, however, that we have to consider is whether my Honourable
friend has made out a sufficient case for the grant of the concession, and I
will admit at once that if one considers the most simple type of case that,
for example, of a poor widow whose sole wealth consists in the rents she
derives from hous8 property and whose tenants refuse to pay her rent,
even a Financial Secretary’s bowels are stirred with compassion at the
thought that she might be charged income-tax on an income which she
does not receive. But it is misleading to concentrate one’s view on
this simple typs of case ; one has to consider also the risk of the concession
geing abused not merely by fradulent but also by merely negligent people.
ur existing system is based upon the not unreasonable assumption that
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man is guided by economic instincts and is more or less efficient, that when
he owns house property he expects to derive an economic rent from it, and
that he will be honest and punctual in collecting it. Where these conditions
are fulfilled, it is obvious that our existing system inflicts no hardship. Sooner
or later the rent comes in. On the other hand, if we have a system which
exempts from income-tax or postpones its levy in cases where rent is not
received at all or not received punctually, then I think it will be clear that we
put a premium upon unpunctuality, a premium upon evasion, a premium upon
collusion. There is one other point, Sir, which I think should weigh with the
House. In every case in which such exemption is claimed, it will be neces-
sary for the income-tax authority to make careful enquiries; he will have
to make enquiries not merely from the assessee, but also from the assessee’s
defaulting tenant. If he does not make these enquiries, he will very rightly
expose himself to the charge of not doing his duty to the public ; if he does
make these enquiries, he will once more call down upon himself complaints.
of vexatiousness and harassment which are constantly being levelled at the
Income-tax Department. It is probable also that, if such enquiries have to
be made, we may have to increase our establishment and strengthen our
machinery, thus leading to additional expenditure. Honourable Members will
remember that a few minutes ago I pointed out this as one of the reasons
why the British Government declined to adopt in the United Kingdom the
system for which my Honourable friend pressess to-day. Finally, I must
point out that in no Municipal Act that I have been able to study since I
took up my Honourable friend’s Resolution have I been able to find a
provision exempting from the payment of house tax landlords who are unable
to recover the rent from their tenants. I feel, therefore, Sir, very grave doubts
myself as to the wisdom of adopting the first part of my Honourable friend’s
Resolution. As regards the latter, I can see that there is considerable
justification for his proposal, and I am prepared now to say that, subject
to the results of a detailed examination which I feel it necessary to have
carried out by my Department, the legal expenses incurred in the re-
covery of rent might well be placed on the same footing as collection
charges. That is to.say, I think we might agree to alliw the deduc-
tion of the net legal expenses incurred in the recovery of rent subject
to their not swelling the total deduction above the maximum of 6 per
cent. prescribed in the rules under the Act. As regards the first of the
suggestions of my Honourable friend, I am prepared to go 80 far: I
will undertake to have tke proposal circulated to the Commissioners of
Income-tax for their opinion, and I will inform the Honourabie Member
in due course of the result. If the Commissioners of Income-tax are abie
to satisfy themselves and to satisfy Government that clear cases of genuine
hardship can be piovided for without opening the door to serjpus diffi-
culties elsewhere, without increasing ma.!;eria,lly thes burden of work laid
upon the Income-tax Department, and without giving the public further
occasion for complaint of inquisitorial methods, then Government will be
prepared to conmsider the possibility of giving effect to my Honourable
friend’s wish in the specific class of cases to which my present observa-
tions are confined. I hope that this will suffice for my Honourable friend
at the present moment.

To sum up then, Sir, it will be clear that Government cannot accept
the Resolution, because in the terms in which it is cast it seekes to
abolish altogether a system which in a large measure at any rate is
absolutely necessary to retain and which as a whole even the Honour-,
able the Mover does not intend to destroy. I must, therefore, Sir, oppose-
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the Resolution, but, at the same time, I re-affirm the undertakings which
I have already outlined, namely, (1) that the Finance Department will
immediately go into the question of issuing instructions which will en-
sure that the net legal expenses incurred in the recovery of rent may
be placed on the same footing as collection charges, and (2) that Com-
missioners of Income-tax will be consulted as to the practicability of
providing that income-tax shall not be charged in genuine cases in which,
owing to the default of a tenant, the rent payable by him is not received
by the landlord. .

TaE HuoNOURABLE Rat BAHADUR Lara RAM SARAN DAS: Sir, the
reply given by the Honourable the Finance Secretary, I am sorry to say, is
not at all convincing. The Honourable Mr. Burdon says that as far as the
second part of my Resolution is concerned Government will try to meet the
legitimate grievances of the people, which I have represented. Perhaps my
Honourable friend does not know, when he says that he will consider favour-
ably the second part of my Resolution in case collection charges do not
exceed the present limit of 6 per'cent., what the court fees, and lawyer’s and
process charges amount to in the Punjab at any rate. I might inform my
Honourable friend that of late the Punjab Council has raised the court fees
for*such recoveries by 50 per cent., and I might inform him that-at present it
does no cost less than 15 to 20 per cent. to recover the rent; and to say
that the Government will see its way to allow that charge in case it does
not exceed 6 per cent. is, I think, equivalent to a refusal.

TeE HoNOURABLE MR. E. BURDON : Are not, Sir, costs of the suit
recovearable ?

TaE HoNOURABLE Ra1 BaHADUR Lara RAM SARAN DAS: Some-
times the costs are allowed and sometimes they are not allowed by courts.
In case costs are allowed, then the Income-tax Officer can so assess or make
the deduction accordingly. But in case they are not allowed, they ought to
be allowed in full. My Honourable friend, Sir, has very often referred to the
English law of income-tax. But he has been quite silent on the question of
how the income is assessed in England. There three years’ previous average
income is taken into consideration and not that of a single year. In that
average a lot of the grievances of the public are met. I have given here a
specific case of Khan Sahib Shaikh Mohammad Naqt who could not realiss
Rs. 75,000 from the tenant and, failing to realise that sum by all means, he
had to write it off. My friend does not ray how he will cover a case like that.
Rupees 75,000 have been totally lost. The amount has bzen written off and
the Commissioner of Income-tax says, because the houses are let orf an annual
value, no remission can be given. Does my Honourable friend consider that
that is just, that that is equitable ? Certainly not. It is not equitable, it is
not just that, when a person entirely fails, notwithstanding his efforts,
to realise the arrears of his rent, the non-recovery of the rent should be fully
allowed. He says that it will encourage carelessness, one thing and
another. That is not practicable, Sir. Take the case of a man, Sir, who
lives' on an income from house prop-rty or whose principal income is derived
from house property. He will not be a fool to try to let his income from
rental not be realised.

[y

TaE HoNoURABLE MR. G. A. NATESAN : Why not eject the tenant who
will not pay for more than one or two months ?
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TeE HoNoURABLE Rar Bamapur Lara RAM SARAN DAS : I might
inform the Honourable Mr. Natesan that unfortunately in the present state of
the law unlike Australia generally it takes years and years before courts come
to any conclusion. In the Lahore High Court, in case we put in an appeal,
it, does nut come up for first hearing for five years or more. Justice delayed
is justice lost, and I must say that in these days no speedy justice is given.
It is easy to talk of ejection, but I know of a case where it took three years
to eject a person, and even then there was a lot of trouble. Of course, I am
not a lawyer but, as I have to deal with such questions in my own business,
I find that a good many things look very well superficially but when we go
deep into them we find that they are of no value. My friend the Honourable
the Finance Secretary says, how then are they Yo determine the letting value ?
I have already explained to him, Sir, that only by amending a sub-clause
of the present section 13 of the Act can that difficulty be .overcome. My
friend has not refuted the remedy which I suggested to him, and in reply
to which I*expected to be told how my suggestion was impracticable. I
simply say, Sir, that the Income-tax Officers, where no returns are put in
or where no satisfactory proof is given, even now are authorised to assess
arbitrarily. In section 13 the income from house property (section 9) is not
included. I simply say that in case section 13 is made to include house
property as well, there will be no difficulty in the assessment. I know there
are many people who either do not put in returns or do not keep accounts.
1 say, assess them arbitrarily. The present law, if it is amended as I suggest,
will be fully able to cope with the difficulty which my Honourable friend
anticipates.

It is very unjust, Sir, to compare India with England in matters like
this. England is a very advanced and a developed country. The annual
letting value is fixed by technical experts there. The rents there have come
to a certain level beyond which fluctuations take place, I understand, seldom.
In India things are different and the mode of assessment and the way of
appeals are quite different. Justice is delayed and lost. To compare England
with India in this respect is not, I think, justifiable. *

My friend says that in cases where the annual letting value is not enforced,
in cases where returns are filed and where returns are not found satisfactory
to the income-tax authorities, it will lead to a heavy increase in the cost of
administration. That sentence, Sir, I cannot very well understand. In my
own opinion, the extra expenditure in this direction will not at all be large.
I do not think there will be any material increase because even now the
return is carefully gone into by the assessing authority, and when it is found
that the return is correct, is duly audited and satisfactory, why should
there be more cost in examining such rgturns ? These returns gre already
examined. Every point is thoroughly gone into,"and I do not think it will
add to the administrative machinery or expense in the least. Even if it
does, I think justice ought to be done. To grudge a small expenditure to
evade justice is, I think, wrong.

Then, Sir, as far as the argument of the Honourable the Finance Secre-
tary is concerned, that we take one and we reject the other, even now each
case is decided on its merits. Those people who do not file returns dr who
file incorrect statements are not equally treated as they do not deserve
equal treatment. @A person or a firm who files a statement which
is found correct and satisfactory by the Income-tax Officer ought to receive
different treatment from one who does not keep any accounts or who does hot
pu} in a return which does prove correct,and satisfactory to the Income-tax
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Officer, So, Sir, I think that equity and justice demand that those people
who put. in true and right accounts ought to be differentially treated from
those who do not do so. . '

I think, Sir, that our economic instinct, on which the Honourable Mr.
Burdon laid stress, is already being pursued by those who sink their capital
in buildings and in house property. Everybody tries to get as good a return
from his investment as he possibly can, and in regard to cases where the
houses are let to relations or to friends on a nominal rent, I have - dealt
with such cases in my opening speech. There too, Sir, Isay, even my
Resolution, Sir, says, that it only refers to leased property. Whenever
any property is given to a relation or is used by the owner himself, of course

he does putin his return the proper value on which that property is let
and can be let.

. Thus there is no trouble when all such points are explained sagtisfactorily
to the Income-tax Officer. What will be the fate of the assessee in cases
where all the possible proofs as regards the correctness of the return are
given to the Income-tax Officer and accepted by him ? 1In such cases, Sir,
1 do think that equity and justice demand that assessment should be made
on the actual income received at least in the case of those persons who

put in proper returns and whose returns are accepted as correct Ry the
income-tax authorities.

With these words, Sir, I commend my Resolution to the favourable
consideration of the House.

THE HoNOURABLE CorLoNEL Nawar Sir UMAR HAYAT KHAN
(Punjab : Nominated Non-Official) : Can we speak, Sir, after the Mover has
replied *? -

_TuE HoNoURABLE THE PRESIDENT : The Honourable Member cannot
speak after the Mover.

THE HoNoURABLE Mr. E. BURDON : Sir, my Honourable friend has
characterised my reply as unsatisfactory and almost immediately after that,
he quoted a case, which I might refer to as the Mohammad Naqi case,
implying that snch a case would not be covered by the relief which I sug-
gested might be given subject to further enquiries being made. Well, Sir,
I am afraid my Honourable friend must have misupderstood me, because,
from the description which he has given me of the case, I would say that,

" provided the Commissioners of Income-tax, whom it would be most impru-
dent not to consult before introducing a change of this kind, are satisfied that
it would be p.acticable, without great addition of work and without leading
to new difficulties elsewhere, to distinguish the good cases from the bad, to
distinguish the cases in which real hardship is involved from those in
which there may be some evasion or collusion, then such cases as my
Honourable friend has mentioned would undoubtedly be covered. But I say
again that it would really be most imprudent for me to give a final under-
taking on the floor of the House now without consulting Commissioners of

. Income-tax; and the House will realise that in the short interval which has

elapsed sinoe notice of my Honourable friend’s Resolution was given, it has
not been possible to consult the Commissioners.

TrE HoNOURABLE Rar BaHaDpUR Lara RAM SARAN DAS: What
about the percentage ?
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Tae HoNourasrE Mr. E. BURDON: I will come to that. My
Honourable friend then suggested that we can get over the whole difficulty
by amending the proviso to section 13 () of the Income-tax Act. Perhaps

he will correct me if I am wrong.

Tar HoNoUrABLE Ra1r Bamapur Lara RAM SARAN DAS: Yes. By
amending section 13 and including section 9 in its scope as well.

Tee HoNouraBLE Mr. E. BURDON: I am afraid the solution is
probably not quite so simple as that, for the reason that if we merely made
an amendment of the kind which the Honourable Member has indicated, that
would rule out assessment to income-tax of the annual value of houses in
which from motives of family affection or perhaps less worthi motives the
house was leased on a peppercorn rent, and I do not think it desirable
that such cases should be allowed to escape the net of the tax gatherer.

As regards the other point which my Honourable friend mentioned,
namely, the question of legal expenses being allowed even if the total
deduction exceeds the maximum of 6 per cent., I was very interested to
hear the point which he has taken in regard to the recent enhancement of
court fees in the Punjab. That is precisely the sort of point which it will
be necessary for me to have further examined in my Department under the
examination which I said must be made. AsIsaid in interjection, I take
it that costs are allowable and frequently are allowed, and in my own
preliminary observations I was careful to use the words ‘‘ net legal expenses’
because I had in mind that costs might be recovered. And I presume that
costs are recovered at different scales in different provinces in India. Ob-
viously the matter is one of somewhat intricate detail, and my friend’s point
really justifies the reservation which I made when I said that I would
require the matter to be further examined in my Department. Thess, Sir,
I think are all the observations that I need make in reply to my Honourable
friend’s rejoinder, and in view of the promise which I had already given
and of the further explanation of that promise which 1 flave now given, I
hope my Honourable friend will feel satisfied.

TaE HoNOURABLE Ra1 BAHADUR Larsa RAM SARAN DAS: Sir, in view
of the promise which the Honourable the Finance Secretfry has given, I
should like my Resolution to remain pending for the time being.

THE HoNoURABLE THE PRESIDENT : Iam afraid, as the debate is .
closed, there are only two courses open. One is for the Council to give its
decision in the matter by casting votes, and the other is for the Council to
give the Honourable Member leave to‘vzithd.raw his,Resolution. ~

TaE HoNOURABLE Ra1 BaHADUR Lara RAM SARAN DAS: I will then
ask for leave to withdraw the Resolution in view of the assurance given.
The Resolution was, by leave of the Council, withdrawn,

The Council then adjourned till Eleven of the Clock- on Wednesday, the
6th March, 1929, . -





